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MR. DEPUTY CHAIRMAN : The
‘ House stands adjourned tilt 2.30 p.M.

The House adjourned for
lunch at thirty-six —minutes
past one of the clock.

The House reassembled after Tunch
at half past two of the clock; THE
Vice-CHAIRMAN (SHRI AKBAR AL
KuaN) in the Chair.

DISCUSSION ON  THE WORKING
OF THE MINISTRY OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS

THE VICE-CHAIRMAN : (SHRI
AKBAR ALI KHAN) : Mr. Krishan
Kant, you will initiate the debate.

SHRI KRISHAN KANT (Haryana) :
Mr. Vice-Chairman, Sir, with your
permission 1 beg to raise a discussion
on the workimg of the Ministry of
Industrial Development, Internal Trade
and Company Affairs. Sir, 1 am very
glad that the Rajya Sabha has started
this new convention. This new practice
this vear will enable to discuss
tour Ministries. I hope next year the
number will increase and slowly we will
discuss the working ot all the Ministries
because that is very important for the
Rajya Sabha because we represent  the
States and we should discuss the pat-
tern of the working of the Ministries.

Mr. Vice-Chairman, Sir, I am sorry
the Minister of Industrial Development,
Internal Trade and Company Affairs,
has not found it possible to be present
at 2.30.

us

SHR1 A. G. KULKARNI (Mabha-
rashtra) : He will come.
SHRI KRISHAN KANT: But he

should be here when the debate is
starting. I think he has not done
justice to the Rajya Sabha. He should
have been here at 2.30.

*
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Mr. Vice-Chairman, Sir, I would like
to start by congratulating the Ministry
for the good work they have done
because the industrial production has
gone up by 7i per cent. last year.
Not oaly that, il we esclude textile,
rise in industrial production comes to
10 per cent. which is a very good
augury after the days of recession to
"have shown general growth in the eco-
nomy as well as recovery from recession.

I would also congratulate the Minister
for successfully piloting some of the
measures which deal with the basic
character of the regulationn and develop-

ment of the industrial sector, First of
all, T would like to congratulate the
Minister for having abolished the

managing agency system. Secondly, 1
would also like to congratulate him
for bringing a Bill and getting it passed
for banning of company donations to
political parties. Not only that, the Bill
for Monopolies and Trade Practices
has gone through both the House and
I hope something will be done to imple-
ment it. Not only that, the Patents
Bill has also gone through the Select
Committee, and T think the Government
deserves congratulations for having
done something in this matter. But [
will not fullv consratulate the Ministry
until the present Bill gets through both
the Houses of Patliament,

Above all, T would congratulate the
Government, because thev deserve it
for the report of the Industrial Licensing
Policy Enquiry Committee which is a
monumental work in the history of en-
quiries because for the first time in a
big wav it exposes the functioning of
the monopolv capitalism in conspiracv
with the politiciang and administration
and opens the eyes of the people how
the whole things works in a vicious
circle and lets us know what we should
do in the matter so that this vicious
circle is broken at the carliest possible
time.

May T also congratulate the hon.
Minister for appointing. . .

SHRI K. S. CHAVDA (Guijarat) :
How many more congratulations ?

SHRI KRISHAN KANT: They
have done a lot.

SHRT A. G KVUIKARNI: Yon
have vet to see. It is coming one after
the other. These are only his opening
remarks.
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SHRI KRISHAN KANT : I am also
somewhat happy that they have shown
some awareness about the malfunction-
ing of the public sector to which, 1
hope, they will give more consideration.
But I would not like to confine myself
to mutnal praise but will now come
to my parliamentary dutv  of realh
giving my suggestions and  criticising
some of the activities of the Ministry.

First of all, T should like to refer to
the Monopolies Commission. May i

know from the Government why the
Monopoties Commission has not been
appointed up till now? Why is it

delayed ? What hampers the issuance
of notification ? Why I am afraid is
that the big monopolist capitalist
system. . .

SHRI BHUPESH GUPTA (West
Bengal) : On a point of order, Sir. The
point of order is that I find in the
House one who should be regarded as
a stranger. [ mean Mr. Bhanu Prakash
Singh, Deputy Minister in the Mimstrv
of Industrial Development, Intemal
Trade and Company Affairs. 1 believe
he wants to represent the Government.
His recent “statements make it qute
clear that he is defying the Govern-
ment openly which is contrary to all
accepted principles of collective respon-
sibility to Parliament. Mr. Bhanu
Prakash Singh wants to criticise or
attack the policy with regard to privy
purses. Betore doing so he should
have resigned. Instead of that he is
attacking all of us. the Government
and the Members of his Party whom
he calls ‘Young Turks’ and he would
like them to be expelled from the party.

THE VICF-CHAIRMAN  (SHRI
AKBAR ALT KHAN) : What is your
point of order ?

SHRI BHUPESH GUPTA : Since
when has it become the practice. ..

SHRI DAHYABHAl V. PATFL
(Gujarat) - Since the most disunited
partv in West Bengal, the United Front,
started the practice.

SHR1 BHUPESH GUPTA : Do not
follow bad examples. Do not give him
protection. Let him fight out his own
case.

THE VICE-CHAIRMAN (SHR1
AKBAR AIT KHAN) : You are going
through an important debate.

SHRI BHUPFSH GUPTA :
raising a Constitutional point.

I am
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DR. BHAIL MAHAVIR (Delhi) :

AKBAR ALl (HAN) : Tha* is not a | There is nothing wrong.

point of order.

SHRI BHUPLSH GUPTA: His
presence itself is a constitutional point.
So this is a (Constitutional point of

order. Mr. Bianu Prakash Singh is
pot a Member o this House.

THE VIC! -CHAIRMAN (SHRI
AKBAR ALI KHAN) : But he can

enter this Hou e as a Minister.

SHRI BHUI ESH GUPTA : I agree.
we entertain a Minister as a member of
the Council ¢ Ministers subject to
the convention and principles of collec-

tive responsibility of the Council of
Ministers to tie House. Normally he
should have teen expelled from the

Council of M aisters or should have

resigned.

SHRI R. [. PARTHASARATHY

(Tamil Nadu) : You ask the Prime
Minister to di¢ that. If she has the
courage let he do that.

SHRI BH! PESH GUPTA: Mr.
Parthasarathy s quite right. 1 am
asking her. Juast because he sits on
these Benches, it is not for the Prime
Minister alone The Prime Minister
is to function within the four corners
of collective  responsibility of the
Council of Ministers to the House, Our
Constitution 1 ys down a system of
parliamentary democracy in which the
Council of Miunisters, and the Prime Mi-
nister particul: rly, are responsible to both
Houses of Pailiament. Every Minister,
who is in the Council of Ministers,
must go with he majority of the House,
and when a riember of the Council of

Ministers defi s the Government and
the majority «f the House in certain
matters, he ceises, for all practical
purposes, to be a member of the
Council of M nisters,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Not legally,

not Constituti nally.

SHRI BH JPESH . GUPTA: It s
surprising the e is mutual party accom-
modation. A though he is a Member of
the Council ¢~ Ministers, Mr. Bhanu
Prakash Sing! is mobilising people
inside the Cougress Party, making pub-
lic statements in order to stall the
Privy Purse .\bolition Bill which is
going through the Lok Sabha.

SHRI BHUPESH GUPTA : In any
case wWe are not going to listen to any
speech  delivered by Mr. Bhanu
Prakash Singh. Secondly, his presence
here on the Treasury Benches is a
violent insult to all the norms and con-
cepts of parliamentary democracy and
the principles of collective responsibility.
Therefore, I say that we are not going
to listen to any speech in case Mr. Bhanu
Prakash Singh continues sitting here
in this House, Secondly, his presence
here on the Treasury Benches is an
insult to all norms and concepts of
parliamentary democracy and principles
of collective responsibility. He is con-
tinuing in the Council of Ministers in
his capacity as a Deputy Minister to
blackmail this Government by mobilis-
ing people against the abolition of the
Privy purses and against any moves to
bring forward that Bill. I am sure,
whatever may be our differences over
the abolition of the Privy purses, my
friend would not encourage a member
of the Council of Ministers openly
defying and saying something contrary
to the declared policies of the Govern-
ment. I have never heard such a per-
son ever continuing in the British Cabi-
net. In England a single word or
even a syllable of utterance which goes
against the accepted policies of the
Government, leads to the immediate
resignation or expulsion of that man
from the Cabinet. ..

THE VICE-CHAIRMAN
AKBAR ALI KHAN) :
please sit down.

(SHR1

All right,

SHRI BHUPESH GUPTA : What is
your ruling ? .

THE VICE-CHAIRMAN  (SHR1
AKBAR ALI KHAN) : My ruling is
that you are giving undue importance
to a very insignificant point.

SHRI BHUPESH GUPTA : Your

ruling is 1 am giving undue importance
to an unimportant man. . .

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN) : Exactly.

SHRI BHUPESH GUPTA : There-
fore, Mr. Bhanu Prakash Singh is an
unimportant man.

SHRI CHITTA BASU: Mr. Vice-
Chairman, your comment is very signi-
ficant. He says Mr. Bhanu Prakash
Singh is an insignificant man. So,...
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THE VICE-CHAIRMAN
AKBAR ALl KHAN) :
down. No more now.

SHRI BHUPESH GUPTA: It is a
shameful thing that this Government
tolerate Mr. Bhanu Prakash Singh in, the
Council of Ministers because it wants
the support of all big people while
Mr. Bhanu Prakash Singh is openly
sabotaging the will of Parliament ex-
pressed through a Resolution of this
House. Mr. Bhanu Prakash Singh is
sitting on the Treasury Benches know-
ing well that this House passed a Reso-
lution asking for the abolition of the
Privy purses. Against that Resolution
Mr. Bhanu Prakash Singh has declsred
an open war. Are we to tolerate him
on the Treasury Benches today? 1
should like to know this ...

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I have heard
you. Please sit down. Let us proceed
with the business before the House.

(SHRI
Please sit

SHRI DAHYABHAI V. PATEL:
He has not heard of the modern trend
of freedom of conscience. Mr. Bhupesh
Gupta should be enlightened of the
modern trend, the modern thinking on
the freedom of conscience.

THE +VICE-CHAIRMAN
AKBAR ALI KHAN) : All right,
Mr. Krishan Kant, you continue and
do not follow Mr. Bhupesh Gupta’s
interruptions.

(SHRI

(Interruptions)

SHRI SALIL KUMAR GANGULY
(West Bengal) : Sir, I am on a point
of order, may be, an insignificant point
of order. The Minister there is chew-
ing.betels inside the House. Might I be
permitted to smoke here? After hearing
Mr. Bhupesh Gupta shouting for such
a long time I feel inclined to smoke.
If it is not against the Parliamentary
Rules I request to be permitted to
smoke here. The Minister there is
chewing betels.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : No, no. Please
sit down.

SHRI KRISHAN KANT : Sir, what
Mr. Bhupesh Gupta has said may be
relevant in one respect. Let us ignore
it. We should ignore the small Deputy
Minister in the Ministry of Industrial

[ RAJYA SABHA ]

Development, Internal
Trade and Company Affairs

136

Deve]opme_nt when he comes here in
that capacity. As far as the political
things go, Mr. Bhupesh Gupta should
know that the Congress Party in Parlia-
ment and the Congress Party in Madhya
Pradesh lo  which State ~ Mr. Bhanu
Prakash Singh belongs, have shown no
cenfidence in him. , .

SHRI BHUPESH GUPTA : And still
he is in the Council of Ministers. You
are so weak ; you are also afraid. Can
you not compel the Prime Minister 1o
chuck him out of the Government ?
Why are you afraid of him? You e
afraid of him because he is really -ot
a small man and you are not st g
on the Treasury Benches. You would
have been a much better man to be
there. But the trouble is you are kept
away and Mr. Bhanu Prakash Singh
with his Privy purse has got forty
Members in his pocket making non-
sense of all your declarations,

SHRI KRISHAN KANT : Sir, T will

only try to enlighttn Mr. Bhu esh
Gupta. There are only ten or ﬁflt)ees:n
Members, not forty. ..

THE VICE-CHAIRMAN SH
AKBAR ALI KHAN) : Let ug gRe{
back to our business, Mr. Krishan

Kant.

SHRI KRISHAN KANT : Even the

Madhya Pradesh Congress has sh
a complete lack of conﬁdengeo“;g
Mr. Bhanu Prakash Singh. So T think

by this time Mr. Bhanu Prakash Singh
knows his place in the we
as in the party. . . country as well

SHRI DAHYABHAI V. PATEL :
Yesterday’s voting has shown it. What

happened in the Lok S
has proved it. abha yesterday

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Let us proceed
:Ylth our business and not waste our
ime.

SHRI KRISHAN KANT : Onl
small Deputy Minister he is U et
fmall I here?, er he 1s and let

th'SH%I BHUPESH GUPTA :
amng 1 say. You take this thing v

lightly. We are today discussing ?IZZ
working of the Ministry of Industrial
Development. Surely Mr. Bhanu
Prakash Singh claims that he is a
| member of the Council of Ministers. . .

One
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THE VICE-«« HAIRMAN
AKBAR ALI KIF AN) : It is all
record.

SHR1 BHUPE!H GUPTA . No, no.
Mahabharata is a .0 on record. Rama-
yana is on record Quran is on record.
And so many things are there on record
tike this. Ir is 'of the record that
matters. 1 want > <inow what steps the
Prime Minister 1= going to take, How
ijs it that Mr. Kiishan Kant is treating
him as a small mn and feeling secure ?
I do not think Mr. Bhanu Prakash
Singh is such a weak person. He is
a powerful man. He has got the big
money with him. Therefore, I say one
thing. The worling of the Ministry is
important. We ure today discussing the
working of the “inistry of Industrial
Development ang here is Mr. Fakhrud-
din Ali Ahmed heuding the Ministry
with an open 1 bel of the Council of
Ministers as lis Deputy, one who
assails Governn ent  policies publicly,
one who financt; his partymen for
breaking the wi! of Parliament. If
such a provocal on is given to us all
inside the Hous', we are entitled to
bring it to the notice of the House,
more especially vbhen we are discussing
the working of hat particular Ministry.
Therefore, M™r, Bhanu Prakash Singh’s
presence here is 1 constant, standing
provocation. I thnk it will be in the
fitness of things if he kindly withdraws
from the House and goes to the Princes’
Chamber or to he Concord of Princes
where he can pursue his intrigues in
order to stall the enactment of the
Privy Purses Atolition Bill, Therefore,
Sir, it is difficul; for us...

(SHRI
on

SHRI S. S. VIARISWAMY (Tamil
Nadu) : On a »roint of order, Sir. I
would like to k 10w what the subject is
which we are liccussing. Is it the
Industrial Deve opment Ministry or the
Princes ?

SHRI BHU’ESH GUPTA: No,
no...

THE VICE.CHAIRMAN (SHRI
AKBAR ‘ALl KHAN) : Please sit
down, Mr. Bhupesh Gupta.

Mr. Krishan Kant, you please proceed
with your spee h.

SHRI KRISIHAN KANT : Sir, I was

referring to tk> Monopolies Commis-
sion.
SHRI BHUPESH GUPTA: Mr.

Dbaria was in:alted by him.

£
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SHR1 KRISHAN KANT : Why do
you insuit Mr. Bhanu Prakash Singh
now? He and his princely order are
fighting their last ditch battle now.
Why should we care tor him ?
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SHRI M. M. DHARIA (Maha-
rashtra) : Mr. Vice-Chairman, he 1is
oo smail a man. Why  should

Mr. Bhupesh Gupta unnecessarily take
notice of him ?

SHRIT BHUPESH GUPTA : He is a
small man, but the power behiid him
is rather strong. That is why the
Privy Purses Abolition Bill does not
come. It is not a question of smull..ess.
Even if he is a small man, he is an
evil. Therefore, chuck him out of the
Government.

SHRI M. M. DHARIA ; While insis-
ting on the implementation of our
programmes we shall see that such
elements are properly crushed. So do
not bother about them.

SHRI KRISHAN KANT: They are
going to eliminate themselves.

Now, Mr. Vice-Chairman, I was
referring to the Monopolies Com-
mission Report. I was saying that the
Monopolies Commission has not been
appointed up till now. What was the
difficulty in issuing a notification of its
appointment ? What I am afraid is
that the big monopoly capital is trying
to subvert the whole thing, the appoint-
ment and functioning of this Commis-
sion. Even if it is appointed, they
want to see that it does not start
functioning.

This leads me to think about whole
gamut from the very beginning. There
is the Planning Commission, there s
the Industrial Development Ministry,
there is the licensing policy, and so on.
What I am afraid is that the role of the
Planning Commission has not been
very helpful in the development of
industry in the country. But for the
role of the Planning Commission the
monopolies might not have grown in
our country. The report of the Mono-
polies Inquiry Commission, the Hazari
Report, the Industrial Licensing Policy
Inquiry Committee Report and the
data published by the Reserve Bank of
India relating to income distribution,
all of them show that the Planning
Commission and the Ministry have not
functioned on the guidelines according
to which they were supposed to
| function.

-
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SHRI DAHYABHAI V. PATEL: l finance for aluminium’. Previoulsy

Who is the Chairman of the Planning | aluminjum was in the public sector but

Commission ? Iig was handed over to the Birlas. Ferti-
1zer was not taken up in th i
SHRI KRISHAN KANT : 1 am | sector because of Iackpof ﬁnar?ce.pUbk(t:

going to say. I am glad you are not

there.

SHRI DAHYABHAI V. PATEL:
You are very happy with the person
there.

SHRI KRISHAN XANT: I am
glad Mr. C. C. Desai is putting in_you
some knowledge. The Planning Com-
mission which is expected to plan for
social transformation has been a willing
agent of Indian capitalism. That is
my charge against the Planning Com-
mission. The Planning Commission
has not played its proper role. Though
it was started and presided over by
Pandit Nehru, it became an enemy of
socialism and ia the process cheated
Nehru. The role it is even now play-
ing, though headed by Dr. Gadgil, is
that of an agency of monopoly capital-
ism in the country. 1 will tell how
the Ministry and the Planning Com-
mission are functioning. There is no
coordination between the financial insti-
tutions and the Ministry of Industry.
At the time of licensing, no scheme
of finance is asked and the financial
institutions go on doling ©ut money
and give loans much in excess of what
the Ministry might have contemplated
or the Planning Commission might have
included in the plan document. If we
look into the Second and Third Plans,
it was provided that the financial
institutions will give Rs. 130 crores
to the private sector but in actual
practice an amount of more than
Rs. 450 crores was given to the private
seotor and the Minister is on record
about this figure and 1 am saying on
his authority that instead of Rs. 130
crores, an amount of Rs. 450 crores
was given to the  private  sector
which means Rs. 320 crores more
than stipulated. Is it not a fact when 1
say that the Government, the Ministry
and the financial institutions have work-
ed in building up State capitalism
rather than built up a public sector or
bring up socialism in this country? On
the one side there is affluence of
finance for the private sector. On the
other side the Ministry is struck with
polio when it is asked to to finance
the public sector.  What happens ?
You know that the aluminium industry

was given to the Birlas because the
—___Government said : “W2 have not _the | wholetime technically qualified directors

the stame time f(iinance comes for the
private sector and it is ve strange
that all this is happening. ryIs it tl%e
policy of the Government to build up
State capitalism with the help of Gov-
eranment money, public money, tax-
payers money so that this monopoly
cap'lt_ahsm in its turn can dominate the
political life of this country. This is

the position that I would like the
Government of India to know.

Before proceeding further, 1 would
mention about the Bureau of Costs.

May I know why a retired ICS person
has been made the Chairman of the
Bureau of Costs ? Could not anybody
else in the country be found out? A
person who was considered—be he ICS
or anybody else—not suitable for the
Government at a certain age, with that
mind, tired  mind and brain,
is made the Chairman of the Bureau of
Costs. Is it marching towards socia-
lism after the Bombay Resolution, after
the split in the Congress? Is
Mr. Wanchoo the symbol of socialism ?
I told you how the Planning Commis-
sion is functioning as the cell of the
big business. Here Mr. Wanchoo, a
retired ICS man, is treated as the
symbol of socialism. Will the Govern-
ment of India look info this and see
that such people are not appointed ?

May T also ask what has happene
to the Birla Enquiry Comm?s};iong
Mr. Sarkar has resigned from that posi-
tion. Is the Commission going to
work or will again the Ministry work
under the pressure of the Birlas and this
enquiry will never take place? May
I know the present position ?

In regard to the joint sector, may I
know ‘what is happening ? How do you
spell it out? May 1 know what vou
mean by joint sector?  Thes appoint-
ment of direciors who attend Board
meetings now and then has been a
miserable failur~ if the past history is
to be any guide and if we appoint the
Directors now. they will attend meetings
off and on. Do you think they will be
able to serve the interests of the pub-
lic exchequger and of the people whose
tax money is put in the private sector ?
Does it not require that there should be
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who will be resronsible for the success
of the venture 1o the extent of Govern-
ment participation in equity 7 Our ex-
pericnce has be:n very bitter and very
sad. We know how the LIC has
been functionini, You know the role
of the LIC in t ¢ management of com-
panies through participation in equity
has been comp stely against the public
interest and it cted as a first class,
over-zealous ag'nt of the monopoly
capital even in those institutions where
the LIC had g.vcn momey. A clear
example is that of Indian Iron and how
the LIC sold its sixty-two lakhs of
shares to Goen'a. I was sorry that
our Deputy Primne Minister at that time,
Mr. Morarji De«ai, defended the selling
of the shares b the LIC and the pur-
chase of those heres from the LIC by
Goenka. The imifire concept of joint
sector should b2 revised ; otherwise it
may become or : more powerful instru-
ment of the de elypment of State capi-
talism. [ woul’ like the Government
to give some d re:tion in this matter.

SHRI MAH\VIR TYAGI (Uttar
Pradesh) : You a-e acting as our fifth
columnist.

SHRI KRISFAN KANT : I do not
know whether you are a fifth columnist
or I am, You miy be in Cong(O) as
our fifth columu ist.

If we trace 11 history of our past
development aft'r 1948 and also the
history of development of our indus-
trial policy, you. will see how dramatic

it looks. You ire¢ going more from
mixed economy tc socialistic pattern
and from sociaiistic pattern to demo-

cratic socialism ind from that to pure
socialism and ¢ 1 the other hand our
policies have bizn completely in the
reverse gear. lYiere I have a report
from the Resere Bank of India from
which T am quoting. In 1948, the
Industrial Policy F.esolution envisaged :

“The majo aterest in ownership
and effective oatrol would normally
be in Indian Fands though some
provisione in pecial cases may be
made.”

That was in 19:/8. In 1949 :

“Foreign eaterprise  was
non-discrimin.itory treatment,”

assured

We are moving towards socialism.

SHRI T. N SINGH  (Uttar
Pradesh) : Whe made that statement in
the House ? It was Pandit Nehru him-
self. | "
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SHRI KRISHAN KANT : It may be
but it does not mean that whatever
Pandit Nehru said is sacrosanct. Even
Gandhiji is not sacrosanct, what about
Pandit Nehru? 1 am reading from the
Reserve Bank report :

“Foreign enterprise was assured
non-discriminatory treatment on par
with domestic enterprise in regard to
industrial policy requirements, faci-
lities for the rcpatriation of profits
and capital as well as payment of
compensation in event of compulsory
acquisition.”

“Although as a rule the major
ownership and effective control of
the undertakings was to be in Indian
hands. The Government said that it
would not object foreign investor
having control of a concern for a
limited period. . . Foreign expertise
was permitted only when Indian exper-
tise was not available.”

What happened after 1954 when the
Parliament passed a Resolution on the
socialistic pattern of society ? In the
mid-fifties there was a sizeable increase
in technical collaboration arrangements.
In the close of fifties, minority foreign
capital participation gained acceptance.
Foreign enterprise took to equity parti-
cipation to provide foreign exchange
component for the import of machinery
and equipment. Then immediately tax
concessions were given to foreign enter-

prises. Here are the tax concessions.
Socialism is coming! In May 1957
tax concessions to foreign investors
was given on salaries. In Julv 1957
concession on Wealth Tax to foreign
nationals was given. In September
1957 concessions on Super-Tax to

foreigners were given to attract foreign
investment. 1 do not know whether it
was an implementation of socialism. I
agree with Mr. T. N. Singh but I am
tracing the history and where we are
leading to. 1 do not know who be-
fooled Mr. Nehru also at that time. At
that time the State reserved industries
viz.,, Drugs, Aluminium, Heavy clectri=
cal equipment, fertilizers and : . thetic
rubber were thrown open to snjority
foreign particivation. In Aluminium
the Birlas were permitted to have colla-
boration with Kaisers. In TFebrary,
1958, for the first time, major
foreign participation was al-
lowed in Ceat Tyre (India)
with an Italian firm. This was probably
immediately after the Nagpur Congress
Session, where we talked of socialism.

3 pM.

l
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sort of
in this

I am just telling you what
mixed socialism has come
counfry. Two other things happened.
In 1961 the first thing was that the
Indian Investment Centre was set up
to attract foreign privite capital to
India. From this Reserve Bank of
India report, I am saying. This was for

what purpose? “This was to give an
impetus to {oreign link-ups, through
systematic and sustained efforts to

bring together Indian and {foreign entre-
preneurs. This is nmow the socialism
was coming | The second thing was
the financial institutions like the ICICI.

The ICICI, which was launched in
1955, was given additional funds by
Government to give them not to the

public sector but to the private sector.
Also, the NIDC, which was supposed
to be spearheading the public sector in
new industries, was converted into a
loan-giving agency for the private
sector. An organisation, which was
built up in the public sector, was given
all the powers and money so that it
could give help to the private sector.
Now in 1964, perhaps you remember
that, after the Bhuvaneswar Congress
Session,—where we rmarched from
socialistic pattern to democratic socia-
lism—the fertilizer industry in Schedule
B was opened up not only to the
private sector, but to majority foreign
participation also. The fertilizer policy
was so modified and they were allowed
to come in. And not only that: in
1965 they were given the freedom
for price and distribution control and
they were controlling its price and dis-
tribution. This is how socialism came !

. Mr. Vice-Chairman, Sir, it is rather
interesting how the new licensing policy
had come, and I would like to tell you.

(Time bell rings)

Sir, I should be given at least half
an hour, and twenty minutes to every
one else.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN'® - The whole
period we have got now including the
time for the Minister is one hour and
twenty-eight minutes.

SHRT KRISHAN KANT : I am the
person who initiated the debate, Sir.
Will you not count the time taken up
by the interruptions made, Sir ?
Mr. Bhanu Prakash Singh has taken
away so much time,

v
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Mr. Vice-Chairman, Sir, it is inte-
resting how the exemption limit in the
fertilizer industry has grown up with
every passage of socialist resolutions,
and how the Government has deviated
slowly from planning, and how State
control and direction have been reduced
after 1952 onwards. The exemption
limit was only Rs. five lakhs. This
was under the so-called mixed economy.
At that time we were thinking that
atter six or seven years of experience
of mixed economy more and more of
socialist content would be contained in
our policies. But what do we find?
In February, 1960, the exemption limit
was raised from Rs. five lakhs to
Rs. ten lakhs—that was the march to
democratic socialism. Then after the
Bhuvaneswar Session in January, 1964,
the exemption limit was further raised
from Rs. ten lakhs to Rs. twenty-five
lakhs. Is this the march from demo-
cratic socialism to pure socialism of the
Bombay type—I refer to the Bombay
Congress Session after the one in Delhi,
Then, Sir, on 19th February, 1970...

SHRI BANKA BEHARY DAS
(Orissa) : The Bombay plan was draft-
ed by Tatas, and so is it the Tata Plan ?

SHRI KRISHAN KANT: You are
talking of history. The Bombay plan
was launched before independence.
(Interruptions) Now in the days of pure
or undiluted socialism, on the 19th
February, 1970, we raised the exemp-
tion limit from Rs. 25 lakhs to Rs. 1
crore. Mr. Vice-Chairman, Sir by this
we have opened up the doors for the
misdirection of investment completely.
Now, Mr. Vice-Chairman, Sir, what 1
am afraid is that, when the charter of
socialism  comes, with the trends
presently followed and the trends
projected to be made in the future, the
charter of socialism may contain a
declaration announcing a raise in the
exemption limit from Rs. 1 crore to
Rs. 5 crores, which was perhaps the
figure—the Minister might confirm—
given by the socialist Planming Com-
mission Mr. Vice-Chairman, Sir,
here is a challenge before the Govern-
ment to prove today, after twenty-two
years of independence, when the people
in the country are astir, whether we
and our party are astir whether we
are sincere in our professions of socia-
lism or not, whether we want our eco-
nomy to be directed in the proper
direction or not, whether we want to
control monopoly capital or not,
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whether we want o control the mono-
poly licences ai.d other things enjoyed
by them or not.

And how the monopoly has grown, 1
will just come »> analyse. In 1951
the assets of Birlas were Rs. 51.1
crores. In 19:3 their assets were
Rs. 112.94 crc¢ -es—after the socia-
listic pattern r solution adopted by
Parliament. T en the Monopolies
Inquiry Commis io1 said in 1964 that
Rs, 792.72 crores,

their assets w re

an increase of 74 umes nearly in six
years. But has thz rate of increase
grown with the rowth of the socialist

protessions ?  In the next two years—

the first was si* years—in the next
two years they rose to Rs. 458.24
crores. Now it .s about 1000 crores.

I need not read he figure about Tatas.
(Interruptions) M r. Vice-Chairman, Sir,
here we have t¢ decide—and I would

refer to the suzgestion given by
Mr. Manubhai ¢ 1ah in Faridabad—
here the party nd the Government

have to decide v hether we are sincere
about having a I 1 on monopoly capi-

tal or not, thus ita and no further,
no more licences will be given and
other avenues wil »re found out and
something will b+ lone. Now, Sir,

again the Goverr nent has to make the
decision and the Covernment has to
tell the country and the people, tell
the parties in Pa hzment, whether they
mean business, w ether they are sincere
to what they are ayjing, whether mono-
pely capital is t¢ be allowed to grow
or not to grow und whether foreign
collaboration is t. be allowed to come

in or not to come in.  Mr. Vice-
Chairman, there ¢ very interesting
figures and they re in this Reserve
Bank Bulletin.

THE VICE-C 1AIRMAN  (SHRI

AKBAR ALI KHANMN) : Now you must
finish within five niiutes.

SHRI KRISHAN KANT: In the
period of mixed economy, 1948 to
1955, only 284 : ircements were sanc-
tioned for f8reig :ollaboration. In
1956, when the 1 :dustrial Policy Reso-
lution was brougtt, there were 382
collaboration agre:m:nts. If you see
year by year, in 1357—81 collaboration
agreements, in 19 .8-—103 and in 1961
403 collaboruticn agreements.
Mr. Vice-Chairman, in 1964, when we
passed the resolition on democratic
socialisim—we dil not want other
things—then the number of foreign

4
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agreements was 203.
we needed planning
with China

collaboration
Somehow, when
most after the two wars
and Pakistan, planning was given a
recess. I want to know ; is this the
way how the whole thing has to be
done ? May I know, Sir, from the
Government whether they would like to
really stop monopoly capitalism from
growing? Then may I ask him that
all projects with fixed assets of Rs. 2.5
crores and above should be only
undertaken in the public sector and
not given to the private sector at all ?
The recommendations of the Industrial
Licensing Policy Inquiry Committee
suggested the conversion of past loans
and other forms of financial assistance
trom public institutions into equity
which should be accepted and it should
be made applicable to all projects
where the fixed investment is Rs. 2.5
crores and above. In respect of the
industrial houses, because of their
growth into monopolies, the Econo-
mic Policy Committee of the AICC
under Pandit Nehru had said that
monopoly capital, if its products came
to be made in two or more States, such
an industry should be in the public
sector, not in the private sector. That
should be done. May I know, Sir, if
the Government of India will look into
this that industrial houses should be
encouraged to specialise in one or two
industries and not allowed to take up
various products.

Now all those things can be possible
if you make the public sector as an
ideal. But, Mr. Vice-Chairman, today
I am constrained to say that is the
biggest drawback. When we are asking
that we want socialism to come, we
want the public sector to grow, the
functioning of our public sector is in a
very dismal condition. Mr. Vice-
Chairman, Sir, through you 1 would
like to ask the hon. Minister if he
knows of the report of Mr. Skatchov,
the Russian expert who came here and
looked into the working of all those
projects which were financed and techni-
cally helped by the Russians. Now 1
say with full authority that the Govern-
ment of India later on approached him
and then his report was changed.
Mr. Skatchkov wag disgusted with the
way the public sector institutions were
functioning in this country, those puw-
lic sector institutions where the
Russians had given help. And that
Report was changed. Was it not befter
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that it should have seen the light of |
the day so that you can work with
greater zeal to make the public sector
a success? It is in such half-hearted
manner that we approech the public
sector.

I referred to Mr. Wanchoo because
I cannot understand this, = Whenever
they want to appoint anybody it is
either a businessman or an ICS as if
there are no other experts, no other
geniuses in the country who can manage
thesc undertakings. Fere are some
figures to show how the public sector
undertakings are headed by Chairman.
The figures are given in a paper on
the nature of management of industrial
companies by Dr. S. K. Goyal. He has
given an analysis and ‘he says that in
the 52 undertakings, 34 per cent of
the Chairmen are cither ICS or ex-ICS
officers, 23 per cent IAS; 27 per cent
other civil servants, 2 per cent are
from defence services; 4 per cent are

from big business ; 6 per cent are from
politicians.

SHRI DAHYABHAI
Even now . . .

SHRI KRISHAN KANT : I am glad
you are not there ; otherwise you would
have made a greater mess.

Other non-officials are 4 per
This is how our public sector under-
takings are managed. Is this the way
we should approach the question of
management of our public sector under-
takings ? Is it public sector or is it
bureaucratic sector? 'The country has
to know whether the public sector
is to be run as bureaucratic sector,
If it is to be run as bureaucratic sector,
better hand it over to the private
sector. Let us not have these profes-
sions of socialism ; let us not pass these
Resolutions. Mr. Vice-Chairman,
sometimes I feel that it is inverted
socialism which we are having, shirsha-
san socialism. We szy something head
when it is tail ; we say something tail
when it is head. The whole progress
of socialism is backward. In Japan a
capitalist country there are foreign col-
laborations and whenever the holding
goes beyond 8 per ceat they consider it
management control but here the Birlas
have 500 crores or 600 crores and we
do not do anything. May 1 know
from the hon. Minister whether he will
tell us what are the Government’s
intentions, what are the Government’s

V. PATEL:

cent.

© about implementing all these things and

if so what new departures they are
going to make in the country in regard
to these matters so that the many hopes
that were raised about the new Govern-
ment may not be disillusioned, may not
be frustrated? That is my humble
request to the Government through you,
Si[.

SHRI MANUBHAI SHAH (Guja-
rat) ; Mr. Vice-Chairman, Sir, my task

’ which would have been otherwise diffi-

cult has been somewhat rendered very
easy because of the previous speaker
who initiated the debate on this Report.
He started by saying that he would
congratulate the Government and the
Ministry but if you looked at the con-
tents of his speech nothing could be
more denouncing and more condemna-
tory of the working of this Government.
Now, it is not my purpose here today
to condemn the Government roundly.
I would like to take the House into
confidence as far as the statistical
compilation of the present state of
affairs in the country is concerned
regarding industrial production in the
different sectors of our economy. Sir,
I am only taking the figures from the
Ministry’s Report lest somebody should
say that figures which I will be quoting

are not tallying with those which are
published in the Report. The basic
point that emerges is as against the

growth of 8 per cent at the compound
rate of industrial production over the
years from 1960 to 1966—sometimes it
was 9 per cent in those years—there
was virtually no growth at all in the
years 1966 and 1967. Actually it was
minus in 1967 and furthermore in
1968 and 1969 what we are reaching
is about an average of 6.5 per cent
per annum. As a person who has
worked both in private industry and as
a Minister in the State and the Centre
I am shocked to see that the industrial
growth instead of rising is continuosly
deteriorating in this country for the last
few years in spite of the fact that
human development in the industrial
sector in this country has been enor-
mous as compared to any developing
country of the world. It was a matter
of great privilege that we could esta-
blish three steel plants within a period
of five or six years and it was the
large number of young men, engineers,
technicians, managers, administrators
and others which made this possible.
But if the Government of the day and
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the Ministry fail to give proper leader-
ship the result i+ what we are witnes-

sing today. And whenever we have
asked questions in this House and
in' public as to why there was mo
increase in production in 1966 and

1967 and why i* was minus, we have
had no satisfactory answer. In the
whole history of 22 years, even when
planning had no been started our
production had rsen yearly by four to
five per cent. D: ring the First, Second
and Third Plan, as I have mentioned
and as is borne out by the facts, the
growth of indus rizl productlion has
been on an averzze 9 to 10 per cent.
It is only in the last few years, parti-
cularly last four vears, that the produc-
tion 1s sagging aad is on a declining
trend. In spite of two favourable
monsoons we have not been able to
pick up more tha1 6.5 per cent. Now
the problem hert what are the
reasons which have led to this state of
affairs. Every tme they say that
famine and scarc ly of the two years
have eroded the »urchasing power and
that is why therc his been a recession

vy,

and that recessini i: the main cause
they say, for 1he slower industrial
growth. In my view it is all right as

an alibi; it is a reison which nobody
can easily challer z¢ because there was
famine. But therc have been famines in
the past also. In ‘hese twenty-two years
of Administration and the existence of
democracy this ct iniry has witnessed
fam~cs. The miin problem is that a
proper atmospher has to be created
in the country and¢ a motherly nurturing
service and leadar-hi» should be provid-
ed. If each and every individual seg-
ment of the vconomy had been
properly attended ‘o we would have

been in a much better position than
what has been T'rought out in this
Report, the previ u« Report and the

still previous Repcrt of the Ministry of
Industrial  Develeprient  and other
Ministries of the ' ‘entral Govérnment.

Now we have been witnessing this
industrial growth which in terms of
indices stood "at  52.4 in 1966 came

down to 151.4 ir 1967 and 161.1 in
1968 and between January and Novem-
ber 1969 il registered at 170.7. 1f we
see the trend of industrial growth in
the last ten to fitieen years, since the
time industrial plincing began in this
country, it is not as il the growth
comes from the zir; it is like the
growth of a tree, It requires human
energy, technical skill, administrative

¥
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! ability and a proper atmosphere and
leadership so that the entrepreneurs,
both in the private sector and in the
public sector, can function in an effec-
tive manner. Then only growth takes
place. But what is the position in
the country during the regime of this
Ministry for the last three or f{our
years ?

'The annual average flow of applica~
tions for licences was in earlier years
1961 to 1968 of the order of over
2,000 per year. It was 2274 applica-
tions in 1965. After the first process
of delicensing started in 1961 raising
the lumig of delicensing, as my friend
said, to Rs. 25 lakhs, the number of
applications received was 2274 in 1965,
but what is happening today? As
deterioration took place in the atmo-
sphere in the country for various
reasons to which [ shall come later,
as the leadership in this and other
Ministries declined, as the dismember-
ment of the Commerce and Industry
Ministry took place, we find that during
the years 1966 to 1969 the average
rate of applications ..r licences received
was only 1,100 per year as against the
average of 2,000 applications per vear
in earlier years 1961 to 1965. On an
avcrage 2,000 entrepreneurs were com-
ing forward from year t{o year to
increase the dimensions and horizons
of industrial development but today
we have been brought to this state of
affairs even though conditions ot
human development and other factors
have improved. We had a bumper
crop of foodgrains, larger development

of technological skills in the country
but stil we have not been able to
achieve even the previous rate of

growth when really we should have
considerably jumped up. We have now
half a million engineers. we have ac-
quired greater managerial talents but
with all this, the number of applications
for licences per annum went down
from 2,000 to 1100. And the applica-
tions sanctioned was a miserable 415
per annum duricg 1966 to 1969 as
against an average of 800 applications
per year being approved earlier during
1961 to 1965. The problem that
arises is. why did this happen ? When
the Ieadership was changing everybody
was saying, After Nehru what, After
Nehru who. We knew that democracy
will throw up new leaders and that
the question ‘After Nehru Who' was
| not a matter we should be worried
. about because we have laid the founda- .




171 R: Discucsion on working
of Munistry of Industrial

[Shri Manubhai Shah]

tions of democracy in a big way. But
After Nehru what has become a classi-
cal question now. Now, ] have no
objection to what Mr. Krishan Kant
says but does he realse that demo-
cracy in this country can be built up
only by Joint efforts from all sides?
Two things we have accepted, socialism
and the development of public sector and
the private sector, and the contribution
that many of us have made entitles one
to say this. Unless and until in the mix-
ed economy that we have, there is a
commanding height for the public sector
in the economy there is no chance for

growth and achievement of socialism
in this country. There are three
aspects. One is the private sector, with

large-scale and small-scale industries.
Then, there is the co-operative sector
of industries to which Mr. Kulkarni
has been wedded and many of us swear
by that. Then there is the public
sector. I will come to the performance
ot the public sector later on. But
what about the invesiment pattern in
the private sector of industries in the
last four years? | would compare it
for the information of the House.

From the year 1961-62 up to 1966-
67, the new capital raised against con-
sent ie. paid-up capital was much
higher, and the actual paid-up capital
in the private sector was on an average

Rs. 120 crores per vear between the
years 1961-62 to 1966-67. Now, the
new atmosphere comes where various

types of questions are being raised, to
which also I will make a reference
later on. In these last three years i.e.
1967-68 to 1969-70 the paid-up capi-

tal in the private sector comes to
Rs. 64 crores per yzar. Therefore,
just when we thought that the enthu-

siasm of the people should be harnessed,
we find delays in decision. Applications
were not being attended to in a proper
manner and a hundred questions were
being raised without giving legitimate
support to the entreprenuers to indus-
trialise the country. Every time there

were various fypes of character assas-
sination, various types of allegations
and various types of enquiries and

committees, to which also I will come
during the course of my speech. Capi-
tal formation has dried wup. The
Governor of the Reserve Bank said
recently that unless vou revive the in-
dustrial investment «climate in  the
country, both in regard to investment
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in the private sector and the Pubhc
sector, you will have nothing of indus-
trial development in the coming years.
Why is scarcity of capital developing ?
It is because production is not catching
up and as the purchasing power of the
people in the countryside is going up.
you find the scarcity of vanaspati,
papsr and other consumer goods. There
is a terrible scarcity of steel. Where
we should have reached in the public
<ector. as envisaged in the Third Plan,
ten million tonnes of finished ingot

steel, per year, we could not reach
even six million tonnes This is the
performance of the two sectors. The

investment pattern did not keep pace
with what this country requires to break
through the barriers of poverty and to
help our people to attain their modest
living, decent living.  Therefore, I
would beseech the House, the various
Members to create a healthy and help-
ful atmosphere and climate. In the
past, I have seen that this August
House has backed up various types of
proposals both in the public sector and
the private sector. It is not only the
Minister who runs the Government. It
is not only the Prime Minister who
runs the Government. It is also the
function of this House, the function
of the public in general to appreciate
and support good efforts. Certainly go
against those people who have mis-
handled money, whe have defalcated
money, but for the sake of one man
or one or few firms, to which some
Members take objection, or for the sake
of a feeling that monopolies are grow-
ing in certain sections we should not
vitiate the whole atmosphere and
climate of growth. Because the Govern-
ment did not know its mind, they ap-
pointed the Dutt Committee, a classi-
cal Committee which produces a report
on how the industrial licensing bas led
to concentration of wealth. Firstly, 1
submit that industrial licensing can
never, whaitever be the policy of licens-
ing, be a potent instrument for curbing
monopolies or concentration of econo-
mic power in few hands There are
many other measures,  Nationalisotion
of industries is one effective instrument
which we have adopted from time to

time Nationalisation of banking is
another which we have adopted. The
commanding heights of the public

sector the growth of the small indus-
tries and medium industries and the
regulated growth of the large-scale
industry in private hands are some of
the measures for curbing this evil and
checking concentration of wealth in
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the hands of fa2w people. Now, if all
these things . re balanced, then alone
it is possible 3 check the corcentration
of wealth und:r a mixed econocmy.

I want hon Members to ponder over
this matter, v ittout any blind faith in
a particular ogma. Fither we occept
commuanism. There will be no private
property. I 1a e po private property
and T am no for private property
Therefore, I m not against it, it you
decide to do « vay with private property.
Bu: il you vang socialism in this
country,  sotialism  in the true
sense, you wil iave to stand by all
the defects ar 1 achievements of the
private sector ir a mixed economy.
Also we will } w: to stand by the mana-
gers of the pablic sector with all the
handicaps the e experiencing today.
You will hae to back up where
the work is rood and condemn indi-
vidual cases wlere the work is bad.
1 have gone through the reports of
many Parliam:ns of this world and
having been i1 association with the
Governments o twenty-two years, I

have not kno m of any Government
handing over to the committee to
scrutinise the working of the same

Government fr the past ten or twenty
~ears because during this period the
Government | :longed to the very rul-
ing party as t s today. The whole
gamut of lice sing was to be examined
in order to fid out who benefited by
the licensing nd vou find a mountain
of labour producing the proverbial dead
mouse. Who are these three great
gentlemen ? None of them was an
economic adminictrator,  Thev  had
never heen industrial  entrepreneurs.
None of them had worked in an indus-
trial sector. 1Ilecause the names are
known. T do n>t want to give their
names and vo 1 have entrusted te them
the examinatic 1 of the entire industrial
sector. Suppc e there were some well-
known people who had their socialist
bias, I do not mmd. Select whom you
like, but then sclect people who have
some experinetice of this type of activity
and administr tion. Thev would have
then written (hapter and verse about
the saga of industrialisation, which
India has ach :v:d in the last two de-
cades since Inc :pendence. No develaping
country out ~ the 77 or R1 countries
can claim suc an achievement. India
was anioneer ir industrialisation. We
broke through the barrier of technologi-
¢al infancy, B fore 15 vears. we did not
even make a rin We were only bottlers
of compounds We were filling certain

L
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imported bulk antibiotics, penicillin ard
vitamins and various other things in
vials. When I came into the Central
Ministry in 1956, the production of
mdustrial machinery in this country was
worth Rs. 15 crores and about Rs. 150
crores of assembled goods. Tecday our
production of machinery and equip-
ment in the public sector and private
sector is worth Rs. 600 crores. This is
what we have achieved. What has the
Dutt Committee to say except tn run
down the great achievement ? When I
read the Dutt Committee Report I
remembered Mahatma Gandhi and what®
he said about the book—*“Nor‘hern
India” written by Miss Mayo on India.
Bapu said that this book was presented
to him and when he read it he felt that
it was a drain inspector’s report. Simi-
larly, 1 would consider the Dutt Com-
mittee’s Report. . .

SHRI KRISHAN KANT: What
were the terms of reference of the
Industrial Licensing Committee ? What-

ever it was, it was nol a monumental
work.
SHRI MANUBHAI SFAH: My

point is that no Government in its
wisdom would appoint such a com-
mittee. It was within the competence
of the Governmeat to change the terms
of reference and formulate the terms
properly. I am neither defending the
appoiatment of the Committee nor its
terms of reference. I am merely
questioning the wisdom of the Govern-
ment, a Government which wants to
run the country with stability, which
wants to achieve progress, which wants
to have socialism ‘traves to a Com-
mittee which condemns them. ..

SHRI BHUPESH GUPTA : Miss
Mayo “examined” India’s drains, but
the Dutt Committee examined the

drain called monopoly capital.

SHRT MANUBHAT SHAH : What-
ever it is, it is a drain inspector’'s
report on the great achievements of
the industry, both in the private sector
and public sector.

SHRI CHANDRA SHFKHAR
(Uttar Pradesh) : Mr. Manubhai Shah,
if vou go into the Report of the Dutt
Committee you will find test cases and
how deeply you are involved in ail
these things. 1 know that. Do not
condemn  the Dutt  Committee.
Mr. Manubhai Shah, if you want, I
| can bring some of those rep et
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THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA) : Mr.
Vice-Chairman, on a point of order, it
does not behove any hon. Member to
refer to the conduct of amother hon.
Member.

SHRI CHANDRA SHEKHAR:
Why not? The hon. Member is con-
demning three hon. and distinguished
members who have signed the Report.

SHRI S. N. MISHRA : If he wants
to refer to anything, we also would
refer to many other things.

SHRI M. M. DHARIA : You
refer.

SHRI CHANDRA SHEKHAR : Do
not threaten us that way. This is not
the way. You are treading on the
wrong path. You cannot be allowed
to run amuk like this. I am not a
Minister to be taken in by snch threats.
If you give me such challenges I
would bring out these matters before
the House. Mr. Vice-Chairman, I say
only this. All those three gentlemen
who have given this Report. are not
present in the House and the hon.
Member who is mostly responsible for
many of the misdeeds in the previous
Government is condemning this Report
because he is certainly involved in the
matter,

SHRI S. N. 'MISHRA : Why do
you allow it? If the Chair is allow-

can

ing such remarks, then shall we also
say all that?

SHRI BHUPESH GUPTA: Why
are you wasting time? The Dutt

Committee was entrusted with the task
of inspecting the drain of the Birlas.
corrupt  Ministers and officials and
having done the inspection they made
the report, which will certainly be a
monoply capital drain inspectors’ report.

SHRI CHANDRA SHEKHAR: It
will be in the fitness of things if the
hon. Member cares to study the reports
submitted by them. The case-study
reports, were laid on the Table of the
House, so that you may know who were
the drain inspectors, who were the
culprits responsible for draining out all

the resources of the country to the
foreign nations.
SHRI MANUBHA1 SHAH: The

hon. Member will have opportunities
maay times to do this. [ had worked
in this Ministry. Mr. T. T. Krishnama-
chari had worked. Mr. Morarji Desai
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had worked. Mr. Lal Bahadur Shastri
bad worked. Mr. T. N. Singh had
worked. It was not one Minister at
one time connected with this Ministry.
Let them examine them. Let them exa-
mine them again and re-examine us. We
have nothing to hide. A dozen people
presided over this Ministry, We have
nothing to hide. Let anybody examine
what he likes, but the fact of
the matter is that the Dutt
Committee did not  comprehend
that they were examining a great
country’s industrial achievement. (Inter-
rupiion) You will have your say. There
are many days in the session in which
you will get an opportunity to attack
me. Therefore, Sir, what I was saying
is this.

SHRI M. M. DHARIA : The Lcader
ot the Opposition has raised one vital
issue. Mr. Manubhaj Shah is criticising
the report Particulaily the various
credit surveys which were before the
Dutt Committee, they have brought on
record and the various misdeeds of one
person. Naturally if he wants to criti-
cise the Dutt Committee report. there
should be an copportunity tor others to
see that all those study reports should
also be considered by this House. There
is nothing wrong in it.

SHRI MANUBHAI SHAH : T have
no objection to anybody bringing any
report.

SHRI CHANDRA SHEKHAR: If
the hoa. Member wants, I shall lay
it.

SHRI MANUBHAT SHAH : What 1
was saying is this.. The first was that
the apointment of the Dutt Committee
without any understanding that if you
exammne all these matters without the
positive achievements of the country
being brought out together—the net im-
oression that it will lzave over all the
foreigners and people of our country
will be of utter condemnation of all
that has taken place during these two
decades of achievement of our country.

Coming to the second point, what
were the other factors? When we said
that entrepreneurship should ke develop-
ed in this country, we were for a pro-
gressive policy., All of us know that
devaluation was brought about in June
1966. 1 am not against devaluation in
certain circumstances. 1 fought hard
against devaluation then because it was
my contention, which has been proved
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by facts, that ; was brought above at
a wrong time. As the world economists
described our ccviluation at that time,
“it was like a oigr departmental store
declaring a graid reduction sale when
the shelves «f store were empty”.
This country wuas facing an ocute
famine in 196€ there were no tood-
grains, jute production had gone down,
sugar was not 1vailable, most of the
other goods we e in short supply and
at that stage vz requested the leader-
ship oi this cuntry at the higher
quarter that thi v as not the right time
for devaluation ard that the quantum
of devaluation Should be smaller, that
tne quantum st ould be different. It
was not devaluition of the rupee that
took place. It wis the devaluation of
the prestige of this country that took
place throuchovr he world. Our own
peonle thought hat we had mismanaged
our economy. We had devalued our-
selves political'y,  economically and
socially both in hi, country and abroad.

AN HON. MEMBER : Was it not
under America Tressure ?
SHRI MANUBIHIAI SHAH: 1 am

glad that you emind me of that. 1
have a feeling that this was done at the
pressure ol one country. Again, I have
never heard de.aliation bemng accom-
panied by impo t liberalisation. Because
somebody has a rrced to foot the import
bill and give &« nuch monev as we
want we had e en been asked to sug-
gest that our i1nport policy must be
looked into by them. 1 will not name
the authorities b *cause we have so many
relations with tlem, We have the love
of this couatry ar heart. We do not
want to bargain that love for anything.
But I would sas ‘his that it was done
under foreign pressure and at a wrong
time and in a depth which has also
caused econom:* 1avoc.  Devaluation
was brought in t 1he wrong time. When
the investment Yatern had to be step-
ped up. devalu ucn raised the cost to
the investors. Viat was to cost some-
body Rs. 10 c or: cost him Rs, 16
crores, Somebody had a small project
of Rs. 20 dakh : he had to pay 57
per cent more. that is Rs. 12 lakhs
more. Like th it so many investment
proposals died. When I gave the
figures to show that investment went
down, it was : s¢ partly. in a lareer
way, due to the devaluation that took
place. Then what happened? After
the mistake of devaluation, other mis-
takes also we e committed. It all
started as if the love for the radical
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approach to problems meant that the
private sector was always to be ham-
mered at and fought out. Commis-
sions arter Commission of enquiry
were to be set up, and what did they
produce ? 1If you see their recommen-
dations and the decisions of the Gov-
ernment on the Dutt Committee report,
that is a classical example in administra-

tive tolly. You will not be able to
prevent by the industrial policy an-
nounced now any concentration of

economic wealth. The new policy will
add to more concentration than any
policies in the past. Over Rs. 5 crores,
you have allowed industrial licences to
all big mndustrial houses. It is these
big investment projects which mainly
contribute to concentration of wealth.
I in a humble way had the temerity
in 1953 to write on bank nationalisa-
tion ; 1 wrote six articles in a Bombay
weekly and continued to write about
that. In 1956, when I joined the Cen-
tral Government, I wrote that the big-
ger houses should be denied big project
licences. But nothing was done.

(MR. DEPUTY CHAIRMAN in the Chair).

Now about the new licensing policy I
again warn you that licensing is not
an instrument to check monopolies or
concentration of wealth, because as long
as your public sector does not achieve
the commanding highests by proper per-
formance—to which I will come later
afl this talk of licensing being an
instrument of checkitg the growth of
monopolies is just bunkum. This Com-
nr'ttee produced a document on which
it was necessary for them to have
wasted all these vears. The great
Prime Minister Nehru was-the architect
of the theory of socialism in this
country. I have worked with hm
shoulder to shoulder as his small col-
league. A large number of agreements
out of 87 major public sector projects
have been signed by me with the Com-
munist countries, with the U.S.A,, with
various other countries.

What do you find in the public
sector steel plants of India which are
public undertakings ? In 1969-70,
5.9 milhon tonnes was the rated capa-
city of Bhilai, Durgapur and Rourkeia.
But what did they produce? 3.4
million tonnes. We lost 2.5 million
tonnes bv bad performance, and as
evaluated by the Committee on the
public undertakings, the public sector
| steel plants are working to 50 to 68
i per cent of the rated capacitv. Where
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is socialism ? Unless we improve the
administration of the public sector
undertakings, our economy will never
progress. Some of the champions of
the public sector, who always denounce
the private sector, have not even an
understanding of the problem that the
management of the public sector has to
improve. 1f we have to succeed in
socialism in this country, in my view
the main remedy and the most impor-
tant remedy is improvement in the
management of the public sector. When
we were negotiating Bhilai, Durgapur
and Rourkela, we were told by the
British, the German and Russian
experts : “You live in ignorance with-
out understanding the process of public
sector growth and the management of
the economic apparatus, while all the
time talking of socialism without bring-
ing about the needed improvement in
the public sector”. A man with an
experinence of Vanaspati marketing
Government appoints as Chairman of
H. S. L. after keeping the post vacant
for one whole year. The same is the

case in various other projects Are
we so short of men of calibre? Shri
Krishnakantji has given the types of

people who are Chairman of our public
sector undertakings. He has lichtened
my task. The Volkswagen, which is
Germany’s magnun opus, had a Chair-
man for 17} years, Dr. Nordroff. T
had occasion to meet him some years
before he died. He said : “As far as
I am concerned 1 produce results.
Many Ministers have come and gone,
but I am here on this plant”. For the

management of a big enterprise vonu
have to selegt the right man. You
have to have him there for at least

five or seven or ten years, not change
him every third day because somebody
does not like him or somebody else
has to be provided for or somebody
else is spoken highly of at good
dinner or lunch party. In the mis-
management of the public undertakings,

let us see what have we lost? The
Public Undertakines Committee says
that in 1966-67 HSTL. lost Rs. 198

crores : in 1967-68 Rs. 38 crores; in
1968-69 Rs. 39 42 crores: in 1969-70
Rs. 27 crores. At one time when T
had ~ temnorarv chance to look into
the Steel Ministrv. we had reached
95 per cent canacity in Rourkela and
about one hundred ver cent capacity in
Durgapur. Today if the working
50 per cent or so of the rated capacity,
we have lost 2.5 million tonnes. If
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you take the average price of billets
and flats at Rs. 1000 per tonne, the
national exchequer has lost Rs. 250

ciores worth of production in one single
year in our public sector steel plants.
This to my mind is a great national
loss. I would have liked the public
sector to make a profit. because In
my time I have ceen the Hindustan
Anti-biotics mah .3 profit. At other
times, other projects also vsed to make
profit. There m . be times when a
new growing concern can suffer some
loss in the beginning. Piime Minister
Nehru used to consider Hindustan
Machine Tools as a shining jewel of the
Indian public sector. We used to boast
and Prime Minister Nebru mentioned
in the Lok Sabha that the H.M.T.
from 1962 onwards was going to add
one HMT unit every year out of its
own profit. If the House looks HMT's
profits, they are : Rs. 215 lakhs in
1962-63 ; Rs. 300 lakhs in 1963-64;
Rs. 3.78 crores in 1964-65. Then
comes the sorry tale. In 1967-68
Rs. 66 lakhs loss: in 1968-69 Rs. 34
lakhs loss ; in 1969-70 Rs. 1 crore loss.
Is this the manner to achieve socialism ?
Is this the manner by which vou say
that the concentration of economic
power will be prevented by the public
sector achieving commanding heights ?
Therefore, I would plead with the
House T have no grudge towards any-
bodv who condemns me but 1 am
prepared to tell him that unless you
hold the balance even for those who
are working in the private sector, it is
not right. Thev should not be brought
into contempt continuously with harp-
ing against them, with character assas-
sination. Punish the defaniters as much
as vou like. The laws of the land are
wide and stronger. ¥ one has to
enact a special law to punish an evil-
doer. do it. But to condemn them all,
round everv day i< not right. If vou
oo to the lobbies of the Ministries,
the officers are afraid : they are nervous
as to who will be handed over to the
police, evervbodv fears that there will
be inquiry against them. Why should
anybody work 2 Questions are asked :
Whv were the licences issued in  two
or three or seven months or one year ?
Delav is encouraged. and quick action
is punished. That is the stmosphere
If vou create that, vou will never get
ont of the vicious circle of poverty.
Unless there is production and conti-
nuosly increasing production to  distri-
what shall we  distribute
except poverty ? If socialism is to be
qehieved, the first thing is that there
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should be a rrowth-oriented economy
with identifica io» of points of growth
to be tapped and developed by the
Minister. Mas [ say that I have
nothine again- “he personality of the
Minister 7 Bu this is a difficult task.
Some acquaint nce with and knowledge

of this type of administration 1s
required. I would suggest that some
persons who have knowledge of this

matter should be there, even though it
may be a miior portfolio or a bigger
portfolio. A enior man like him can
be put in chage of something else to
look after. Bt here we want men

ted, men who have some understanding
of the process of industrial growth and
people who can stand up in this House
with courage nd knowledge against
either the frierd or the foe and defend
what is defenible; can fight against
what is wrong can penalise the evil-
doer. But ner:ly to succumb every
time to some >ressures because some-
body has ad arced some argument
against him a d to find some scape-
goats and ther to make the whole
administration loose and weak is not
good. Commi sion after Commission
have been aprointed. Another Com-
mission will e arine the same thing
after 20 vears Is this the fruitless
task 1o which this Ministry is wedded

that you have to get another High
Court Judge o examine agpain the
working of th big houses and the
licences ? Thire are better methods
to do it. On cpecific charges, any
defaulting par'/ or parties can be

prosecuted. F.en vou can condemn
those people. But if vou create such
a climate in hi. countrv. what will
happen ?  Sir, whenever T look at some
of the industi.! complexes at <ome
places, what lo T find? The Guja-
rat Petro-Chc nizal Complex which
was to have 'ecn finished three vears
back is «still 1negering on because
every time the Mnister and the Ministry
are afraid as 1> what wil some people
say. Just lik for the Tata Fertilicers,
two, three. four vsears have gone. The
Gujarat Petro- “h:2mical Complex is not

the prop?rty f Guijarat. it is the
property of th: whole nation. If vou
want to do i o it quickly; if you
do not want > do it. then stop it.

But if vou ar determined, give some-
thing to the r-ivate sector and some-
thing to the p .blic sector. Time is the
most importar* input in a  socialist
country. Morecy is not the input,
monev can come and go and monev
can multiplv. Bur time 15 the

4
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essential input which we should take
care of. Let the Minister say, yes
or no. But do nol make the entre-
preneur hang on or make him the
laughing-stock of the world, saying
parrot-like that it is coming, it |is
coming, just like the picture houses of
the fraudulent people where people
who have got tickets get disappointed
and go back when the show does not
come up. That is what I am saying—
vou say, “aya, aya”, but the Tata Ferti-
liser never comes up. The Gujarat
Petro-Chemical Complex does not come
The Madras Refinery Comnolex is
still in the air. T appeal to this House
and to our Minister who is myv per-
sonal friend to see to this that time is
the essence of the whole thing. This
country is fighting a battle against
poverty. If vou cannot remove poverty,
the Naxalites will take over, whether
it is a political problem or an econo-
mic problem or whatever problem vou
want to call it.

Sir, T just want to say something
about the small-scale industry. Now,
one of the segments of our Industrial

Policy is to bring about decentralised
economy, to remove the concentration
of wealth, to see that the wealth is

properlv  and widelv distributed, to
create a million small entrenreneurs in
the small-scale industry with units of
five thousand or fifty thousand or a
lakh of rupees. What is the plight of
that small-scale sector? We give
foreign exchange to the extent of about
1,300 crores of rupees to the large-
scale enterorises and the heavy indus-
tries in this country, but we are aiving
onlv Re. 75 croves of foreign exchonge

in 1966-67 to these small enterprises.
And the present allocation ic only
Rs. 51.5 crores in 1969-70. Is this

the way to treat the  small-scale
industry ? T am saving this deliberately
hecause you sav that all the import
restrictions and all the import troubles
are only to visit the small man but
the big man is given two crores and
three crores worth of licences. Why
not have a deliberate policv of at least
allocating ont of  Rs. 1.500 crores,
Rs, 100 or Rs. 125 crores of forecign
exchange for small industries which
will be a guick relief to the deserving
small neonle? T do not say that vou
should fritter the monev away. Put
the small people want it. They can-
not even appro~ch the various tvpes of
officers ; they cannot telenhone them
just like the big people or ask them to
them,
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This is their plight. [ know that my
triend, Mr. Bhanu Prakas Singh, iakes
a lot of interest. Some people may
consider him to be less important or
more important. But I know he takes
personal interest. And as he is holding
the charge, I have to appeal to him.
1 would request him to make every
effort to see that a proper law is enact-
ed by Parliament called the “Small-
scale and Ancillary Industries Develop-
ment Act, 1970” by whicihi vou can
give statutory protection to certain
ancillary items which the large-scale
industry should not manufacture. We
have toved with this idea for too long.
Bvery time we talk of a common
production programme, reservation in
the field of development. My friend,
Mr. Development Commissioner, shouts
a great deal but nobody listens to his
words because the people who command
the administrative heights have very
little sympathy or acquaintance with
the problems of the small-scale indus-

tries.  Therefore, this august House
should decide to take up a policy
and see that we protect the small-

scale industries, give them greater in-
put and see to it that their require-
ments are fulfilled. T can assure
you from my long experience of the
small-scale industry, as the first Chair-
man of the Small Scale Industries Board
of this country, that the small man
will deliver the goods. He 1is ready
today as never before because there
are people who are skilled. But they
onlv want finance and » certain amount
of foreign exchange. If this House
cannot spare, if this Ministry cannot
spare Rs. 100 or Rs. 125 crores for
the small-scale industries when Rs. 1,500
or Rs. 1,200 crores are there for big
people, it will be a woe unto us. No
socialism will come about if only those
organised big sectors are to be brought
into the picture all the time and then
with Commission after Commission
being appointed. T am again repeating
it because T am not spezking out of
anger, but I am speaking out of pain
and anguish. This couniry launched
upon an industrial revolution of a
magnitude not seen before and the
other developing countries of the
world  including Pakisian, Burma,
Ceylon, Thailand and countries of
Africa, were looking to us. There 1s
a book written by the Ubpited Nutione
on “Model India,” on the growth of
the small and medium-scale industries.
Now we have come (o this plight that
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our own countrymen do not get the
hearing that they deserve. Before 1
conclude, 1 only want to say this. The
hon. Minister and the Prime Minister
both—I do not want to criticise the
leader of this country because wz have
worked together—must be very clear
that we have to have a mixed economy
with a_ well-supporied and regulated
private sector and with the public_sec-
tor in the commanding heights. They
should give a comprehensive policy-
orientation to this healthy approach.
Every time some problem comes up, by

immediately not defending the correct
tmng, by not punishing the wrong
thing and putting off the thing and

merely going on creating such a climate,
we will be facing a crisis.

After the devaluation, we thought
that the exports would go up. What
happened ? In these five years, the
total growth of exports from 1964-65
to 1969-70 was a gross 10 per cent
with 2 per cent rise per annum at
simple rate of growth, not compound
rate of crowth. Before that i» the

Third Plan, we had 20 per cent Tise
in our exports giving us an average
growth of 4 per cent. we arc now

talking of 7 per cent of export increase.
Where will the export viability come
unless production goes up, unless vou
decide in the House that the atmosphere
will be created which will all the timc
give a spurt to production? And we
should have a policy, production-
oricnted. See that those pronle produce
more. Now, if anybody produces more
than the licensing capacity, under
technical reason or  other, the
Ministry writes a letter to him,
“whv did vou exceed the licenced
capacity 7 1 hold no brief for any-
body. But we must support produc-
tion increase, we must have policies
which will be production-oriented and
growth-oriented and not the type of
policies which today compel vs to call
this Ministry as the “Ministry of Indus-

trial Ignorance and Industrial .
Stagnation.”
SHRT A. G. KULKARNI: Mr.

Deputy Chairman, Sir, I am very happy
that T am getting a chance of partici-
pating in this debate particularly on
the working of industrial undertakings. "
Sir, at the outset I am one with the
view expressed bv my colleague that-
this country thas got a spectacnlar
record of bnilding industry in an under-
developed country like TIndia where
techinoloey was absent, It is really the
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leaders of thi country who have taken
steps to creaie a formidable industry
and an indus rial structure which, if
properly utilised and all the policies co-
ordinated, wil" work miracles.

Sir, at the ottset, I think we should
not make an  njustice about the per-
formance of Ithe Ministry and the
Minister beca ise this all has to be seen
in the backg ound of recession though
my colleague Mr. Manubhai Shah,
said that rece sion should not be always
taken as an lihi. Sir, he is also a
technocrat ar 1 he knows me as a
technocrat that any pick-up in the
industry take a certain time; it is not
a magic that oice the wheels of the
indastry grinl o a halt, you cannot
pick up industrial  production  imme-
diately. Sir, I for one impartially
think that th¢ c-edit goes % the present
Minister, M . Fakhruddiq Ali Ahmed,
for taking it wut of the rut of recession.
The crowth vhich he has mentioned

and the grovth which he has been
mentioning a e not com]:_aarable. He
was also resvorsible for it. Recession

in the engincering inddstry has halted
industrial pre {uztion in this country. In
that backgroind, perhaps he was un-
fair when he sated that the growth
in productionr in 1967-68 or 1968-69
should not b* raken as a comparison
with the prerions growth.

Sir. I do r >t want to spend my time
in giving fiig ires because already so
many figures and statistics have been
given. I say S, in the background of
recession, the work of the Industrial
Development Ministry, particularly in
increasing the  corporate  sectorial
sector’s prod ction like steel, like zinc,
like aluminit m, like machine-tools
absolutely a ommendable performance.

As for the performance about licen-
ces. my colle e, Mr. Manubhai Shah,
said that as gainst some 2,000 licences
some 500 licences were issued in this
period. Sit 1 know what type of
licences and what type of applications
and duplication were made. The Dutt
Committee has really studied this
probleme T e difficulties and results
of the Dutt ( oramittee can be gone into
by experts. T can wunderstand that
because ther: zure some genuine diffi-

culties. But *hey are not for the larger
sector, for people like me in the
smaller sector. In this connection, he
will agree with me that since the

value of the licences was increased to
Rs. 25 lakhs naturally that led to a
reduction int + the number of licences.

%
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SHRI MANUBHAI SHAH: It is
after taking into account the delicensing
of industries upto Rs. 25 lakh invest-
ment. This policy of delicensing was
implemented in 1964 onwards. After
that the number of applications receiv-
ed in 1965 was 2,247, whereas the
number of applications for licences
went down to half in the last four years.

SHRI A. G. KULKARNI : That is

what I am saying.  After increasing
the figure to Rs. 25 lakhs and aiter
taking into consideration  recession,
the number of licences and entre-

preneurs coming forth r, going down.
That is why I am bringing to the notice
of this House the tfact about the licen-
ces. I think, Sir, the growth between
1951 and 1969 period in industry and
commerce was not also very bad,
givmgi all the credit to the recession
eriod.

About the capital formation and the
dyvirg down of, what you call, the
investmen climate, I am not one with
you. Sir, if you see the performance
of the industries, as available in the
Reserve Bank Bulletin or in the statis-
tics available, 63 per cent. of the
companies in this country in the corpo-
rate sector have improved their per-
formance in 1967-68 and 1968-69.
This is the report as available with
me from the Reserve Bank. So, Sir,
when the performances are being im-
proved and profitability has been main-
tained even at the cost of great compe-
tition, how do you say that the
Ministry’s work is not up to the mark
or the Ministry lacks a certain vision
in this connection ? But if Mr. Manu-
bhai Shah agrees with me in his clear
heart. the difficulties are of the past
period also. Though you have created
a large capacity in this country, it has
been observed by various Coffmissions
and Committees, that the capacity
created was disproportionate in certain
industries.  That might have been
created in enthusiasm, I do not deny.
But having that capacity not utilised,
the blame on thz future Ministry or
the Government-thinking is not right.

I say, Sir, the capacity created in
wagon-building was commensurate with
the requirement. The capacity created
in certain other sectors was commen-
surate with the consumption. No. It
was created in an atmosphere of enthu~
siasm and an atmosphere to industria-
lise this country. I can understand
that up to that extent the capacity was
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unutilised, and that 1s why the produc-
ticn lapses are there. 1 can under-
stand also that there are production
gaps still m certam 1ndustries hke
aluminmum, paper, etc. which have
to be taken care of. Sir, I am going
to devote my major ttme to the small
mdustries. Therefore, I do not want
to go on argumng on other matters.

187

Si'r, the Industrial Development
Mmistry has great achievements to
maae. ~Nobody nas reierred to it. It

18 1 the case of import substitution.
Sir. duriag the last two or three years
a greawer stress has been placed on
import substitution and a staggering

figure of Rs. 600 crores of mport
substitution has been achieved. 1In
regard to foreign collaboration and

import of foreign goods, 1 am prepared
to go to an extent that it should be
completely banned. But I know that
certain vital industries are depending
on them, and we should not take that
drastic step. Therefore, credit should
be given to the Mmustry for indulging
in a process of 1mport substitution
whick, 1in the long run, will help the
industrialisation of thus country.

About small industries and the policy
of the Government of India in regard
thereto, I have got certain observations
to make which may not be palatable.
1 do not think that there 1s a faith
lacking i small industries in the
Mmustry’s thinking. The {aith is there,
the faith that small industries have to
be encouraged at all cost. But where
the shoe pinches and who 1s throttling
the pipeline I do not know I do not
want to blame any officer or any
bureaucrat or any Secretariat people.
But T say, Sir, the Ministry has failed
absolutely in protesting the interests of
the small industry.

In this connection also I say that
the recent relaxation in the industrial
licensing policy has got potentiality of
throttling development in the small-
scale sector. The cardinal object of
licensing, among other things, is to
channelise the resources available in
the country in fruitful productive acti-
vities and regulate the overall growth
of the economy by avoiding sectoral
imbalances Presuming that this should
be the object of our licensing policy,
it is difficult to visualise how liberalisa-
tion of licensing to the extent envisaged
is going to meet the aims of centra-
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lised planning and prevention of
excess Industrial capadcities at the same
time promoting horizontal and decen-
tralised industrial pattern. Though this
Iiberalisation gives the maximum of
freedom and scope to private enter-
prise and imitiative and adheres to the
true democratic principle of laissez
Jawre, 1t should be ensured that it does
not throttle the growth of small units.

Sir, I do not want to enumerate here
the achievement of the small industries.
By the way, I can say that out of the
total gross contribution by the corpo-
rate sector, T think the contribution
by the small sector was something like
Rs. 1150 crores, and 1t is giving em-
ployment to a sizeable number, about
8.5 million employees in the corporate
sector. About, I think, 5.3 million
accounts for the small sector. Sir,
what I want to say is the small industry
1s not merely a slogan. It is a move-
ment with a message which aims at
transforming our economy 1nto a
socialist frame. This economic trans-
formation is a must to achieve egalita-
rian social structure to fight unemploy-
ment, to eschew monopoly and to wage
a war against the spectre of poverty.

Sir, the Government documents wax
eloquent or <hed crocodile tears about
helpmg the small industry. Truly
speaking, 1 have got no praise at all
tor the Mmistry’s working 1n this

respect. My colleague, Mr. Manubhai
Shah, has nightly stated that
4 p.M. the Small-Scale Industries

Board has been there for the
last ten or fifteen years in this country
fighting for getting a proper share for
small-scale industries commensurate
with their capacity for receiving the
raw materials, indigenous as well as
foreign. What has the Government
achieved ? Tt is on record that while
the corporate sector with the DGTD
level gets about 75 per cent of licences,
it 1s a shame for any Minister in charge
of this Miistry to say that the small-
scale industry is not even get{ing 25
per cent of its capacity. I do not
understand why the Ministers are sit-
ting here. They must see that the
necessary raw material is made availa-
ble to the small-scale industry and the
problem of its growth has to be solved
with top priority. You want to achieve
your social objectives, but it 1s no use
talking of socialism. Mere theoretical
socialism will not help the specific
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objectives of a veliare State. A nega-
tive aspect of so.ialism is not going to
help anybody. .n that connection I
want to suggest on¢ thing. As regards
the availability o! iwdigenous raw mate-

rial I am in cot-espondence with the
Minister for the last onre year, but
without any help. It is a fact that
the industries at the DGTD level are

producing with t ¢ raw materials which
are meant for aucillary or small-scale
industries. [ ain pleading with the
Government to »slease allocate certain
of these scarce aw materials on a
priority basis to the small-scale sector
because they arc starving of raw mate-
rial. And the reply I get from the
Government is, ‘we are thinking over
it”. 1 can quot: ligures about indi-
genous productic a, if you want. But
since I do not lave time, I will not
read them. They are on the records
ot the Ministry. 1 can give you figures
about indigenous products which have
been produced ty the large-scale sec-
tor on the be.is of import licences
granted by this very Government and
they are earning 100 per cent and
1000 per cent rcfits. Take the case
of nylon. Take the case of copper,
stainless steel. | can quote any num-
ber of instances [n that connection
I pleaded with he Ministry to please
use any Essenti 1 Commodities Act.

Sir, I have nother suggestion to
make today. If necessary. the Govern-
ment should uti e its powers under
Section 18(g) o the Industrial Deve-
lopment and Re wlation Act which em-
powers the Gov:eriment to ensure a
portion of the production of the main
producers to th: consumers. Section
18(g) says,—

“The Centr.l Government, so far
as it appears |0 it to be necessary or
expedient for securing an equ1tab1_e
distribution ard availability at fair
prices of any article or class or arti-
cles relatable ‘0 any scheduled
industry, may uotwithstanding any-
thing containe | in any other provision
of this Act, bv notified order provide
for regulating the supply and distri-
bution thereo and...... ”

I do not wan! tu go into that matter
now. . .

SHRI PREM MANOHAR (Uttar
Pradesh) : Is th: Ministry aware of it ?

SHRI A. (.. KULKARNI: It is
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perhaps aware «f t. (Time bell rings)
Sir, please give me five or ten minutes :
more. This is # very important subject.
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Now I come to the indigenous raw
materials and the provision made in
the Industiiai Development Act and
other rules. My colicague, Mr. Manu-
bhai Shah, has rightly stated that it is
a rouitiy amount of foreign exchange
tha: 15 allotied to the small-scale sector.
The small-scale sector gets a wrong
treatment in the allocation of foreign

exchange. They give us not the tree
foreign exchange,

but they give us
what you call a tied-up, a linked-up,
foreign exchange which we cannot
utilise.

S0. an operatioa has to be done
in the Minstry of Industrial Develop-

ment for the benefit of the small-scale
industries.

Another point I wanted to mention
about the small-scale industries was
about the reservation and the liberali-
sation of their industrial policy. I
tried to highlight this problem during
the last session and I am again high-
lighting it now. I tried to explain to
the Minister 5 few cases. After study-
ing the entire pattern of their policy,
I cannot say I am really happy. But
about certain unreserved items I am
convinced that by not reserving cer-
tain items you have introduced an ele-
ment on competition into the production
capacity whereby so many ~ entrepre-
neurs can take advantage of this, But .
at the same time you must take imme-
diate action as regards reserving certain
basic products for the small-scale sector.
In that connection I want to say, do
not reserve broomsticks and ~ chop-
sticks and such other sundry items.
The small-scale sector has already
grown very much. It is manufacturing
even electronics now. It has gone into
the consumer goods. It has gone into
the chemical industry. Sir, an imme-
diate survey must be made. The Fede-
ration of Small-Scale Industries has
submitted a list of 171 jtems. What
forbids you from reserving all those
things for the small-scale sector? If
you have any love for the small-scale
sector, immediate action in this matter
must be taken.

Another point I want to make is on
the report about the development of
ancillary industries. There must be
some statute, some law in this connec-
tion. We know Mr. Bhanu Prakash
Singh’s team went to Japan. They
also printed a book. And hundreds
of such books and reports are availa-
ble with the Government. In U.S.A.
also where 60 to 70 per cent of the
work has been given to the small-scale
sector, they have protected the small-
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scale sector statutorily. The
done in Japan, in England _and such
other countries. And in this country
I do not know what forbids the Govern-
ment from doing it. This Government
talks of socialism. This Government
wants to take credit for talking about
and for supporting socialism and small-
scale industries. But what prevents
them from giving statutory protection
to the small-scale sector? The Bhanu
Prakash Singh Commiitee report and
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this Committee report have specifically
mentioned how Japan has developed.
You have got all those reports with

you. I think now at least by June if
you do not reserve the entire products
mentioned by the Federation and give
statutory protection to them, I take it
that this Government is not interested

in the development of Small-scale
industries, You wilt not get a better
time after 30th June; after that the
small-scale sector and the public at
large will be at a great loss.

Now my last point and that is
about the public sector, socialism
or no socialism. T say that the
public sector and its commanding
heights must be maintained. But the

public sector is failing. We are failing
“in the development of our public
sector. How can you improve them ?
We have got many reports but I do
not want to take the time of the House
quoting from them. There was a com-
mittee which went into the working
of the public sector undertakings and
that committee has reported that the
public sector has become a milching
cow [or the private sector. You must
stop this. The public sector along
with basic industries like steel, fertili-
zers, chemicals, etc. must{ enter into
consumer field where large profits are
assured. In this country the public
sector has been given a place where
the public sector industries are still in
gestation period lacking the required
capital. The Government should now
take a decision and Parliament should
bring vressure on the Government to
see that the public sector industries
undertake consumer items, praticularly
the profitable items, whose licences you
are yourself giving to the Birlas. For
example, take the production of nylon,

the production of stainless steel, or
are assured, immediate profits are
available. You have to take a deci-

sion that the public sector must enter
into them. At the moment the work-
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! ing of the public sector is a {ailure.
I The Government is responsible for the
| failure of the public sector, and if the
| people are not attracted to the public

sector, it is not because the public
sector is bad, but profits in the public
sector are not good and they think
that their investment becomes a waste
when the allocation is very scarce.
So, the future generations, the students,
the unemployed, etc. are not going to
permit you if the public sector conti-
nues to be a failure unless you take
corrective steps just now as was rightly
pointed out by my colleagne, Mr.
Manubhai Shah. Here money comes and
money goes. Why worry about money ?
It is the time that is precious. I want
to repeat only that the time very
short for the public sector to enter
into consumer products or to enter
into an area where profitability is
assured. And if you do not take
these measures for the small-scale
sector now, there is no better chance
for you and the people will take it
that the Government shows no interest
in the growth of the small-scale
industries.

is

Sir, T want to make my last point.
I wanted to highlight particularly about
the working of the Hindustan Machine
Tools. This HM.T. was started by
Mr. Manubhai Shah with so much of
grandiose promises and the Chairman
and the Managing Directors who were
appointed, though they are supposed to

be technocrats, they are working as
politicians,  They ~ are starting one
branch to-dav, and another branch

fomorrow. The H.M.T. requires to be
toned up considerably bur I will take
another oprortunity to touch the case
but T only highlighted it to-day the
difficulties of the small sector and the
inefficient working of the public sector
and _the necessity of the public sector
entering into profitable items in the
consumer sector.

M s wNET : Jwhly TRy, |
dbE  fawre, Al @M e
WA HarerT § ey dat wv @
§ 1 T HATHT A X T grat ¥ e
T, defemm Jmmie, 3w e
FEOET THAE | TEET Y wAw e g
§, % Sfewm Sqaviz &) defianm
SgaHz ¥ S wmr F o ofaw
seefamg AT ursaE s |
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"Iy 93y § ofw  dREHwW §
m § wgm;  Fifw  ofaw oRsea
FXE AR vl ezlea Foared FHaw
DA TaF 7y 13 fRard (5 ofew
FeEfrm wr & Ay gl § (Sar
azF ar wfy o oS F A gE )
A TS T e ww oraem (e g
&, Saw agd @1 I gard qfeaw
IR de@fFm | ¥ @ AWl
a7 qIAE Wg ¥ A awd fad §
#R ST wTwRST &1 A G AG
(R oY - af=d sd FAA TGAN
1-1-70 IF 3,9 /2 FUT w41 9(sAF
YFRI A Fa 9% &, 31-3-74 IF A3
6,400 FAS F I | ZqH I, TIEE
g3 2w ok (et mlEe =8 § )
T§ I 1966-67 7 12 FUS TY F
AF AT AT 116 -68 W 35 3
U & a@ gar | fpgEa @i ¥ dea
AT 1968 AF . 22.44 FUS wIC I
THAT L T 19¢6-67 ¥ 22.9 IS
#IX 1967-68 ¥ 10.63 &UE TT FT
A AT 1 SART (T & a ¥ alews
TFISEE FAE ¥ 7 a7 (qEr g6
T qTH AFT-T 3 THE R AR TAH
FlFTT wWire q A aeesT-RI@EdE a3
FIMFT WE 29 T APN F ATAH
20 gaPw Taw (OE¥e ¥ wa A
qfsts #1 wEWl  A@T § 1 gAEA
ZH  ATFET U - @ 9% W
gigar g1 AfEwd e aF seEEr A9
FATT 3-4 74 qE O T gEAT §, TTRT
gt mAar | A 3 afsar  dEfrw
gar 3, f8 Tu = 9@ g @ig AR
S T4 ol fF I@ A @R 1 T8
AT $Y FA AT A (5T w0l a7 At
A TR 2@ W e A fararg i
fpet oY strgdE F% AT § oW e @Y a8
QT F7 IR €216 AT 4T & 18 (71 2 )
afpT ot w a1l sraear a4, Gl
] w5 Twifelald ad 3, o A

7—23 R.S./70
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TnlElEEd = T d= wnfalefed
9 FT9 € AR F qA Wi, A9
At TRET AT FAT S @Y & AW AW FT
TATAT IR g1 TR aR AHF
wled 7 Fgm, Fa9 oF &1 arq wg
& a4 aw ol JwT & oiee
T e, alFET ag SraaeR g (F ew ani
FNTEH  FeHT Y@ @raAr gen (F o
aF ulers A2 Fzeefem et T8
feardf 3q ama aF gadl afeas/ sfe-
ZFW| T awwd;  $ilE dew reae
SEFT THHT qXaZF g0 95 @/I7 |

g, A 7g Wt TEw (v gurdy ol
weehm § wHo uWo o | Faall 7
Fgi (7 afms sisefam #1 Fegwy
FMzerq gara =iz 1§ wdl wWEEw
¥ qar wgar g (F Grax g G A,
AT A} UFo0 UHo Ho F FAMET 44l
g awrs ? oAy slE aTd g oY AT

| A 2 F 0o UHo Ao A F=w (aTar
SIS | g a1 o fr oun Fafed
| g ar fefaw R Ay w2 wg ey
T g, T ga | AF g, TFAT
ATSTER ST | ST A=W fifzhod 39
AW g, I WA aER g@d
S0 | KT UFREST FT IgHT T I9E0 |
agl & yfuFT 7 samr G gaq FARS
FET & (@u frar § waaie 7 798y 31T
frar fx & vamsw Y A 3, I9%
4-5 w1 ufsar wafa gax frgmam
§ 9t § R 399 #mT 39 @A
vRgES ¥ FEfsarar gy &, s Fufady
I F 0 TG E 1 THT awg A
@waefady Zer ¥ @ w4 aafaai
Tawde i wedr g, gawr (afia IO
cll

NS E erzEd sk Efear wemar g
fFoaar &Y S R ¥ wir §, saH
FAT g S@T 33.30 WU A@ A%
T3 Tafs wrde Ffawar & 9 wuaT|
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us fasig ar ag 2 fr o vamaed &t
WY gearsw ¥ ) S aW & fyr A am
qF TUA F F AT BT TR ¥
osaiza o) Tedl g fE 9y &% amre
g | gaiferT ag SRrE q@ gran 9l
7T & | FAN HAAT TZA  IAY G
m 2y R F g 5 ofes siw-
e § wrEar WY AT g FET 6
AAF F 99 Az off, afsg e arw A
ug SeTwa wATE | 49 YR Hug NS
AR 1) 3, afFT e 7 s Ay faergs
Cescd- g

JT qIE TS G QUG F |
#Fag gen agarg fr sy guy STeA
fids  ofong §, ez ofaw g
agi #E AT ITEWT TAFAHE F AME
oy aafm & % um Iar T &, 3w
ATy AW A FH FLAFT G, N AGAT
J9 4@ ¥ Ameraze ofena ¥ g deedy
wTE ? | 3w § wqur wfTw, uE o oy
ez a8 faxd, el awHEe ¥ ed e
it & Ao, A Fqw g £ wFQ
5 geedl amg 1 M ame NG §
fx amsaE s =ifge, fagwa =4
gy =il wbEa fqowmar & @39 &0
A Srd §1 Y AT AGAHC A A%
@ g7

ga #gi 9T Aafem @ am & WE-
qrefior F e TG AT ¥ 9 gu d
ux wzafEas a7 ar g ) ag Gawaeds
F2d e b gw aWAd 3, F oA
F, AT AT @i, gzt 42 $7 nifqar-
Fe ¥ mdr W §, T Wha, SRR
QUM FWE 1 3T Fe¥ & 6F AT
g & &, afer feei § st aaran
wrgar § % A g o Ay
Fadt, gardr difqE ¥ aE & wew
frarrd ard damm 93 @ kR T
IR IR W B 6F AT &7 ar
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frrg | it freget it a@ g d@m
AT TG YT FT THAEE GAT FIAT 9T
FifE ITH g AE-Neww q,
¥ IqFT FEAT FA AT | A WX
FIra A vl gay Awi Ay Farfadt
T a=dl | fufsecT g & oA oR-
q1¢ #7 ardr fegeq gl 1 QU FT TaA-
e Fwgeam dR o@ faerper Adi @
W | IAFT FIWO IZ AT F F7 T
A 9gT §, wfed saE wg-ara ug W
2fF gn SrMAT IR F SR @
ASF A, FlE AT @ wate
AT FTOUTCUA T S{T9FT THIH UL G
&t 2 st Fraifa At g | s am AR §
F qUT T AT WIR[ET T® AL 8 )
iy geEdl, % fuzq efaa =T g, @€
WU AT AT & - o am fog &9,
a6 WA F AR AT FT FCHT IF
anrr | # awwar g G war wgEs Ftaar
grr f6 9™ 99T & IWT 100 WU A
AFT 150 WT gF 9% AA Wi |
A7 AT AT JISIAT AITAI, Jg 46
500-600 FIT JF d@ UTT | A9
faeara Wgu fr AR w9 T &Y,
afpa amE T stwde Aifedi § AE)-
ORT ®A g, TFa g, feas g
zyT AT feoad STgT iR SUR HIFI-
e ggn wrei 1 agr fram aER
J9AT TET e ¥R [Aq W@Ar | Sar 6
WS WE ST &N, WS O
qrfedis 3§ UF AGT TENT | § 9
gwar g fF esnad dereT Y §w afe-
wq feferedis g10, SaaT Fgm g fF
cnfat FAYAA AL AT 4 AfEA T
get dEal§ F et wew aar
fredy EI TaRHE FT & ? 9T AN
q wertfanr F e &1 feer w@r g ? dwm
gare Bra ¥ ot FET T, WIS
FHAT F FIL A, AT W FZA71 § 6F IT0Y
s < wfd, wfFT TeF Mg
sed 2 F am 3o Wera v wF@
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AT F NFS T EIMFMUATES | I & Fow wfgy ) wfEm & wuw
frtr R &, g g o3, ¥ | @ g o @ g b Ay Soniredt

A F® fArag A7 & AR g IO
¢ 6F o WRMIAT ag @R T
A FEY 13T 5T 1 AY Iy Aredy S,
afa § qoey ST oe ST ST | Y
JTHT SAMTHT FH FYAT g, AT AT AqY
qrfeets § of@d 1 nd ik ST W
frea & &< Sa X Fa9 IR |

FHY SAEIW O FTE 4 1,200 T
A Fr @ 10§, wfer mve ¥ ag
3,400 TTT T ( 2,200 TIF T FT 41
FA AWM 214 FC T L, TS0
Wt wEEA Td T A | F W A
after 7Ef Fg w3 T T oo faeie
A g @ tfmw g ar snmd
g W@F i wat wfd, At wed
g [uEAT AT g 7 AT TE ) @
9 TRAT TFHF I g g% Fr, a1 A2
FETT T q& ¢f T AT gaT T
&g FW@, o A fet e ot 31
qE P T | 1T GHEAT Fi ¥FAA T
7gr & OF gAT O AT FTE 81 | 5hE
FATIT T T AT SO
FEOUE FT Rl A W @
T g as fFn om0 @ g
AHA TGS @2 T waAv g ? T gH 99
THY FT AN AL ¢ AN A0 FT GFQ 7
gAqar FT XV qIF  FIRA gFEES
I FWF AU o A o9 TImae
FI @ EAR g0 awh g | e
HrET W@ & | F7 98 dEes a1
quTq FWFT a YT &7 9T A AW
AT & S oy +w w7 famior &2 Ay
AR 9t Az ¥ & oA F
fag ag o §= fRar g 0 a1 U
fra & 6F s mae & far 9 gu
MY QU T g wAr g, & ITAr Irw
fFar s sFar § AT wedr gL ATEHY

THE |

g §, auiied N, I T ¥ MR
IR frfaeed &Y oo or@ @A Ty
IMF wwz ¥ aifs SowT VAT o OF
fF #3 frg it 97T s IF Wr g AR
Fq frm i @7 I 9T W E AR IN
FAET 9 Fq FT 3 @ & Iy arfer-
q9 3w I R & A AG 1 IR AT-
Hiex agard G arasy qrfeEis ¥ S
FIW ag @& Q1 ATET AT Trfereder
F AR § s =gy, e s
TfgT 1 s AW F gg AT AT Y
STAT &, 91 ooy gar & fF A ¥
IW TG R 9 We | vy awe
IMAT A IqF I8 g1 Fioll & TN 12,
13 98T g% T4 | §€ W< BT A A
QI 41 fF qureamar a9 o1 |l &, I9e
AT AT HIX AT I@ & W F WY
g 11978 A F TR A AT ) AR
6 AR @ @ AR TRE T iy
g Erg ) sEifee 4 Fg wr o fF anw
TM UFR F AU AT FJGEAT FY
frfom & g1 gar s o= fF o 9y
e F1 wTHe 9T T FET B @1 E,
ST a9 YT AT oY Bl @l g AR
IAET Y G FAT AGCET RIS ) A AAFY
fread =9 ¥ Farm =garg & sl
aF A 9 FAe 2,200 WA T FI
4% g, AGFT Sq TF T FT AT Tre-
FM qTEE §  AAM I§ GHE OF TG
siw ATt g ST ) e @ A
AT HAT AT T AT E I H AT |
qgl Sr g 6 afew T § e
i duwa Gror man g, AfeT & sam Y
Fgm fr s oY @@ H, @49 ax fF
ATAFT ST ATHE § AT, I8 o4F 9§
FT 3,000 T & A 4,000 T
qF A AR ATTHT TG AT

AN TFN 2R R GEr Qe | e Rl we JE

s
§
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T A SR F AR A & Aaw
TF T GAT ) AT I TW ARE F AT
A SR ¥ A amar 268 gw 9aE
AT, gA IAX g7 wAIGAT T,
WaT 5 ddw ¥ feufy ar § =
¥, oF SR m @ w@rg A
IS H 9o (@ graayd? a
WA A e wud fro Gear 22
T WA W Aifew AL R
wr (efemeier § 7 3 qrg dmawm
2 fF ol o samfs FIAGT A
SRI T AT wizdw (@ar ww g
(Interruption) Hrg 2 far @
77 farsm @, = TH AIAT TE
IFT AuF @@ @ b Fraar g
w e qwmr g 6 9fr s
TA X 500 A 700 wEH A &, A
WRACITA 2077 25 eed ¥ Feares
foar amr it g7 B st o
RO WS X fgmig ¥ wwenam o,
ST (F A § dar 31 A e
T FHIR W St ofiR gm a@ge ¥
fra ™ W g o 77 war G5 s
ESE F W 50 AT 60 AT 100 TTEA
T g AR BIE qred QAT AT F
¥f@ TR ok g anw Gar
i g & 9 uw @ F Gy ey
TEH &1 FAE AT Sy PEY T EW
gt 2 ag g At &% gy
safae FX 1 Fav T axg Y e

AT A G 7§ anear § 06 st qF |

W U@ & A AT A ARy
LA

TS 1T 3 W 3% F0 | T o
FAXH ForEr ot ¥ ST FuTE A, IaF
T w3t wr B Gy st ok
OrEF FT GEr % v rfm wEr ) afE
wet qag ¥ oF afadvr gom o 9w,
WY A qF qa Faer w et T 9
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¥ € A1 & weaetraaT 1w 2500 €war
qT\ S FAR G AT E, T OUF e
g7 B F ZAY T @ @ & 7 F
& &9 5 T A smerd et a
I AIRAE  SAF W@E A FEAT A@
areqr aJrfge | uF AR s wufagy
§ dur AT Az #% fawn, Afew gEd o
I § uzaeiaaae & A9 9§47 441 q4E
T faar =it sed ok, ©F FwA
F e, @7 AT AR, IR Ceaeiewiey
g aRFEaaft &A@ o ) A &
Faa adt foar —fa g w=lieem
wR | bFE ¥ Ai@ wT foursd | s
T A SET § a1 G Fed | e
TG FW AT gER e oY GEr %
UFTE | TVAZ FTAT BT AT ATt

ZIWA 2T F IR AT a8 FGU
FEAT § | WL T TAE THo o o
F oqrE AT ol IF | 3WE! g9gd Y
gv fag MO @) 530 0 Foey =ad
fear 978 9 | TWTNT T g TREANA
feg fr foaq «t Foqwd g A4
TR g AT T, IT TEH TF &
WEH 9% GFRL a7 ST AT aw fag
AR T 78 g s q 3 U
=y fear R e feafe wg & & ow
g T § SART W S F@T §, Iat
uF & fma & e aT 25, 30 AT FT
qATET & ST g WX A TF AT H G
TR & ST ¢ Sk BiE AW FT
dt 4% @rag faear &1

daFy A F & wdwr g fF e
qro-aTy TendRe At o o fafred
s wRU | A agw st F2T v e
T @ FW FA AR I T
FTHWET 9F, A 99 AW aa AR
AT, FE-AS g9 w0, JfwT s
F AT G A ST IEAINS FA FT
i FF 1 AW AT aE-EEY
T aqE §, dAfFT IIH FE o
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A qF TFAe AT g€ &1 TAfMY | many years it will take for our country

T gy gdar @ % s S A
Y gFeefTHe FiXT, o Al Ta W H gHmEE
AT R ot %7 @ W H ekenfirw
fagre ¢ qEE o

SHRI M. K. MODHTA (Rajasthan) :
Mr. Deputy Chaii nen, Sir, the need
tor speedier industrialisation of the
country is so evicent that I do mnot
have to say mucl about it. If not
from any other a gle, if we take only
the angle of emp dyment, the major
problem of unemplcyment that faces
us today, it woulc Le quite evident to
any thinking perscn that industrialisa-
tion is the need f the hour and it
must be taken ut c¢n the most urgent
and warlike footu g. Today we have
an army of as m: 1y as 13 to 15 lakhs
unemployed, and :ven after the gran-
diose plans of 1 Government this
is expected to it crease to 25 to 27
millions at the nd of the Fourth
Plan. Now this is the situation
that we are facing, and industrialisa-
tion is one step which can solve at
least to some ext:, perhaps to a
major extent, this great problem that
is facing us. Ev n then this Ministry,

which can be sai¢ to be one of the
most important  Ministries of  the
Government, is akimmg no effective

steps to further tie industrialisation of
the country. Ind istrial production has
been stagnant for the last three years
or so. We find tliat during 1966 there
was no increase (1 industrial produc-
tion. On the otter hand, there was a
decline of 0.6 per cent. In 1967, a
similar story was rejeated and there
was a decline of another 0.7 per cent.
After two years ¢ complete stagnation,
in 1968 there wis a small increase
of 6.4 per cent. This is nothing to be
proud of ; this i nothing to brag
about. And in svit: of this poor per-
formance for the list three years we
do not find any e idence of any change
in the thinking «{ the Government,
any change in thc p ans of the Govern-
ment for sptedie ndustrialisation of
the country. In this connection, Sir,
a very interestiig and eye-opening
study was undertiken some time back
by the Economic Research Foundation
of Delhi., They <ompared the industrial

production of ou. country with the
industrial productiont of some ot the
other countries ¢, the world, notably

UK, USA, Japan and West Germany,
and they tried t project as to how

%

| to reach those standards.
findings are really eye-opening. I
would like to place this before you
and before the House through you.
Take the important commodity of
crude steel. At the rate of 6.7 per cent
per year—I do not know whether even
that will be reached at all or not but
even at that rate of 6.7 per cent per
year—it will take us 59 to 60 years
to reach the 1967 level of countries
like the USA, Japan and West
Germany. And these are comparisons
ot 1967. Since then these countries have
progressed and during the next sixty
years they will be galloping while we
will be walking; not even walking but
perhaps walking in the reverse direction.

And their

Take another important commodity
like aluminium. At the rate of 6.5 per
cent it will take us 54 years to reach
the level of Japan and 73 years to
rcach the level of USA. Take again
electrical energy. Even at the rate of
8.5 per cent per year it will take us
41 years to reach the level of Japan
and 53 years to reach the level of

USA. I am only quoting these figures
as an illustration for the backwardpess
of the country and the need for speedier
industrialisation.

We have another problem, the
problem of foreign exchange. The
foreign exchange shortage is there. This
problem can also be solved by speedier
industrialisation in two ways, by de-
creasing our imports and by increasing
our exports. We are still importing
such a lot of industrial products that we
are frittering away our meagre resour-
ces in paying to the foreign countries
for importing goods which can easily
be produced here but which, are not
being produced because of the faulty
policies of the Government. Sir, one
of the reasons why industrialisation of
the country has not proceeded to the
required extent is that from the general
public money has been gathered by the

Government in the form of taxes,
direct as well as indirect, and invested
in the giant concerns in the public

sector which do not give proper produe-
tion, which do not have any efficiency
and which result in a great loss to the
exchequer from year to year.

1 do not have to quote too many
figures because the figures are all well
known to hon. Members of the House
but 1 would just quote one or twe
i instances of very glaring inefficiency im
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the public sector, Take the instance of
the IDPL, the drugs and pharmaceuti-
cals concern of the Government, where
Rs. 47 crores have been invested and
what is their production? Their last
year’s sale was Rs. | crores on an
investment of Rs. 47 crores and the
loss incurred in the process is Rs. 9
crores on a sale of Rs. 1 crore. Another
concern, the Hindustan Photo Films,
has an invested capital of Rs. 45 crores
and its production was Rs. 1%} crores,
the ratio of capital to output being 10
to 1 and their loss was Rs. 2 crores.

SHRI A. G. KULKARNI: Mr.
Mohta, can you tell me....
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MR. DEPUTY CHAIRMAN: No
mterruptions please ; he has very little
time,

SHRI M. K. MOHTA: Another
important instance is that of the Mining
and Allied Machinery Corporation
which has lost Rs. 20 crores which was
its paid-up capital. This is the record
of the public sector. And what has
happened ? What has happened is
that the money that has gone from the
hands of the public into the hands of
the Government has been invested in
concerns which do not yield any produc-
tion and which do not yield any profit.
When shortage of money in the market
is caused in this way naturally there
is stagnation in the private sector.
When once money has been taken away
from the public and through the Gov-
ernment when it is again tried to be
given back in small driblets through
the financial institutions to the private
sector for productive purposes the
spokesmen of the Government say
now that the private sector can-
not function without the help of
the Government, Whose money is it ?
It is the money of the public and when
the members of the public themselves
want a portion of their own money to
be invested in productive enterprises
this is what they are told. After all
the ideology of the Goverfiment has
been such that there is no money in
the market today; there is no money
with the small investor today : there is
no money with the consumer and today
this vicious circle goes on and industrial
stagnation takes place.

Sir, a lot has been said by one or
two previous speakers regarding the big
business houses and the licences given

[ RAJYA SABHA ]
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to them. What I would like to ask is
why did not the Government heed the
advice of an eminent person like Rajaji
which has been advocated by the
Swatantra Party for quite a long time
now that this licensing system should be
managed not by the Government but by
a quasi-judicial body so that there may
not be any instance of favouritism, of
corruption, of this or of that. Now
after fifteen to twenty years of bad
working of this system, a commission
is appointed to go into what has been
done under the industrial licensing
policy by the Government and to find
out who has benefited from it, who
has not benefited from it. Had this
advice been heeded {rom the beginning
no such charge could have been levelled
today and there would have been a>
much better distribution of industrial
licences. Unfortunately that was not
what was done. Even now the Govern-
ment and some Members of the House
are so obsessed with their ideology
that they have forgotten the real prob-
lem before the country, the real aim
which we want to achieve, which is
higher production. The consumer who
goes without consumer goods, the
worker who goes without employment,
the common man who suffers due to the
non-development of the country, does
not bother who manufacturers the
goods. He is not bothered whether it
is manufactured by the small sector or
the big sector, whether it is manu-
factured by the big business or by the
small entrepreneur, whether it is manu-
factured by A or B or C or D. What
he is interested in is more production
but that is what has not happend in
our country. What has been happening
is we have been so short of foodgrains
that for a very long time we have been
spending crores of rupees on the import
of foodgrains but when the question of

204

production of fertilisers came the
Government said, I do not like the
name of A. I do not like the
face of B and so 1 would not give

them licence for production of fertili-
sers. The same is the case with
tractors and the two combined had the
inevitable effect of stagngtion in agri-
culture. Tt was only due to the good
fortune of the monsoons that we have
been able to achieve a somewhat better
agricultural production today but it is
not going to help us in the long run,
After all we will need inputs. for agri-
culture in a much bigger way from
now on and unless we change our poli-
cies, unless we give up this policy of
don’t, don’t and start on a policy of
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do, do, I am a rad that either in the
industrial sphere or in the agricultural
sphere we are not going to make any
progress. We huve got factories which
have invested laige amounts of money
in costly plant 2 1d machinery and they
have got large s»aje capacity to manu-
facture things b it they cannot do so
because if they lic so the Government
would come dov n upon them like a
ton of bricks fo' Faving increased their
production beca' se somehow or other
the Government his got it into its
mind that a cer ain level of production
is the ceiling fcr these people and
anybody who ex ec¢ds that ceiling must
be penalised. That unfortunately is
the position in yr country today that
instead of appre siating higher produc-
tion we want 1) penalise those who
want to increas production. If there
is shortage of automobiles in the
country, if thert is shortage of scooters
in the country, why should not these
things be delice1sed? Why do you
want to say th:t vou will allow only
A or B or C tu produce these things ?
If three people wiunt to produce, let
ell of them prod ic:. After all, we want
more productio . When there are
more producers there will be competi-
tion and when there is competition
there will be hi: her quality and cheaper
price and ultim (tely the consumer will
be benefited, thr economy will be bene-
fited, everybod - will be benefited.
Therefore unl-ss the Government
changes its polii y nothing unfortunately
will be done.

There is also quite a lot of obsession

with some hon Members and with
some Members «f the Government
regarding the io-called big business

houses.  Unfo tunately business has
bheen equated + ith badness; I do not
understand witl, what process of logic
it has come abw'. Todav one of the
hon. Members sz d that the assets of
such and such a business house has
increased from such and such a
flgure to such and such a figure. 1
am not interes ed in figures but what
[ am trying tc siy is this. Whose
assets are they ' They are the assets
of the industrial concerns; they are not
the assets of th¢ se families whose names

are associated with those concerns,
Those assets h ve been built up by
the investment of thousands, I should

gay lakhs, of small investors who have
entrusted their incney to these big busi-
ness houses necause these business
houses commard the respect and confi-

3
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dence of the investors not only in the
country but also outside the country.
Now by maligning these business houses
you have brought about stagnation and
the country is not going to benefit by
this process of stagnation,

MR. DEPUTY CHAIRMAN : You
will have to wind up now.

SHRI M. K. MOHTA: In
minutes I will finish.

two

Instead of wasting public money on
these grandiose public sector projects
if the Government had concentrated
more on infrastructure production in
the country wouid have gone up much
faster. There is electric power shortage
in so many parts of the country and
industries which are already established
and which have invested scarce foreign
exchange resources on costly machinery
cannot produce to their maximum extent
because of this electric power shortage.
If instead of investing more money on

public sector projects more care is
taken about building up such infra-
structure there will be more produc-

. tion in the country and the economy

will move much faster. Similarly, the
obsession about higher payment of
royalty, higher payment of engineering
charges or whatever you call it to
foreign investors has actually hit us
to a great extent. I had the opportunity
to go to West Germany only a few
days back and I found thev were
clamouring for goods, goods which could
be produced on a labour-intensive basis,
because they are short of labour. A
great automobile industry in West
Germany wants many components. They
say : Why does not India produce
them and send them to us? We
are prepared to purchase any amount
of components that you are able to
produce, But what happens? When a
proposal comes, the Government of
India say that they do not like a comma
or a full-stop in the agreement or a
little more that may be paid for pur-
chasing the know-how. They conve-
niently forget that if we delay the
completion and commission of a project
which  may produce goods worth
Rs. 1 crores a year, because we do not
want to pay another additional royalty
of Rs. 1 lakh a vyear, in the very
first year we will lose foreign exchange
to the extent of Rs. 1 crore, whereas
what we may save is a lakh of rupees.
What process of arithmetic or what
process of logic this is, T do not under-
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stand. By paying another lakh of
rupees we could have earned foreign
exchange worth a crore of rupees, but
unfortunately with the kind of thinking
that goes on, with the kind of muddled
thinking that goes on, they do not
allow the industrialisation of the country
and the Ministry has, I think, very
rightly earned the name of the Ministry
of Industrial non-development. = What
we have got today is not a mixed eco-
nomy, but a mixed up economy. It is
of a type that says that you must cut
your nose to spite your face. This is
the kind of economy, this is the kind
of policy that we have got. Unfortu-
nately I must say that the economy of
the country will not be able to
progress under this policy and the
sooner we change it the better.

SHRI BALACHANDRA MENON
(Kerala) : Sir, it was in 1956 that we
had our Industrial Policy Resolution,
It is high time that we thought seriously
about it as to whether the time has
come to change that. 1 am not against
mixed economy, but we find that in
the name of mixed economy we have
been trying to help the private indus-
trialists. The very public sector has
been there only in the pame up till
now to help the privare sector. It is
time that we thought of a new policy
resolution and what it should be.
Should it be that we continue with the
old idea of a mixed economy which
we adopted in 1956 ? Have we not
passed that phase ? Have we not come
to the stage where we should lay greater
emphasis on the public sector? The
public sector may not have delivered
goods s we had expected. It is
because of the bureaucratic way in
which it is functioning, but even then
a backward country bke ours has no
other go except to see¢ that the public
sector is enlarged and 1t takes the com-
manding height. There is no other way
for us, however much the champions
of the private sector may demand again
and again that greater scope should be
given to them. It will only mean this
that we will not be able to improve
our economy and take it to a higher
level, if we do not enlarge the public
sector much more than what we have
been doing up till now.

{THE Vice-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair}

[ RAJYA SABHA ]
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Most of the profits are earned by con-
sumer industries and you will not allow
consumer industries in the public sector.
And as long as you do not do it. we
will not be in a position to have suffi-
cient resources. So, the time has come
when from heavy industries we should
go even to consumer industries and
the public sector should get expanded
with consumer industries.  Have we
got the courage to do it? 1 do not
know. Now, you may say that it is
because we have not taken into account
the importance of the time factor. Is
it that? It is not that. It is because
the strategy is not correct. It is because
we are trying to get over the crisis by
doing something which is outmoded.
Up to a certain period it might have
been all right, but we have come out
of that period and yet we dare not go
out of that old understanding.  That
is the main difficulty. The result is that
now we have allowed even big mono-
polisis to get into certain spheres where
they were not there. For example, they
are now allowed to come into fertlisers.
They are allowed to come into so many
other sectors, which were denied to
them all these days. Is this the way
how you improve? You are going back
like the crab, You are -crawling
like the crab. You are crawling back-
ward and not forward. That is the
position now. I would, therefore,
request you to rethink and have a clear
understanding as to how the nublic
sector should be improved. I do not
hold any brief for the present func-
tioning of the public <ector. 1 know
that it is highly bureaucratic. We
will have to thirk of a new cadre
of people who are dedicated to this
work and certainly the licensing
policy must be framed by peop'e who
know in what direction our country’s
economy should be taken. It is not by
any sort of committee that we can do
it. People who have absolutely no
understanding. peonle who trv to cut
wcross the very policy cannot help

you. A committee elected by all parties
and all that will not work. Has the
Government got a policy 2 Is the

Government seriously interested in im-

proving the economy and in bringing
about industrialisation ? That is the
question. T do not believe that you

are going to bring about socialism or
anvthing, but at least you can have a
gnod public sector. You can certainly
have a sector which will bring in
sufficient profits. The functioning of

the private sector has been such that
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it is clear th t it will not be able to
deliver the gcd.. We have seen it in
the case of tt: textile industry. We
know the havc caused by the sugar
industry.  This is how the private
sector Is worl ins. It is high time to
enquire into t ¢ working of the private

sector. It is ine also to enquire into
the working ¢ * the public sector. You
have enquirce iito the public sector

and you have ound defects. What have
you done reg rding the private sector ?
They have al o spoiled it to such an
extent that tlev have not used it for
improving thi country during all these
years. So, tl : (ime has come to tell
them : Gentl men, you have not deli-
vered the goc1s  Now, we will try to
curtail your rivhts.  You had the
Hazari Comm:ttee, the Monopoly Com-
mission and the Dutt Committee.
These three ¢ nmittees have enquired
into it and tt:zi1 findings you have not

imnlemented. " ‘he reports are there,
but with tha: it is finished. That is
the whole da ger. Now, since 1965

we have seer tiat the monopolies are
only increasitg We have seen that
they have imy -0 sed their position. This
is what has I ippened. The previous

Industrial Po cy Resolution has only
helped the nonopolies. Only they
have improvel their position. For

example, sinc 1964-65, the Birlas have
increased thei c mital by Rs, 500 crores.
There are on v 75 important monopoly
houses. This s what they have done.
Most of then are in collaboration with
foreien count-ies. It is time that we
put an end tc (g collaboration. I am
sure no fore in country is going to
allow us to {evelop because those are
countries whi h are afraid of 5 country
which has gc¢ its own iron ore, which
has got its ¢ ¥= coal so near. They
know fully v el that we are going to
be a very po rerful competitor and they
are not «¢oirg to allow countries like
India and Ciina to develop. If it is
with their h«'n we are not going to
develop. Whire is the swadeshi spirit ?
Today what 1a»pens is that in the
name of ind strialisation you are trying
to haves.as 1uch collaboration with
foreign capit: ' s vou want. More than
3000 foreian collaborations are there,
The result i« that so much of money
is drained o1 - of this country. It has
been so. T+ 1w name of know-how,
in the name of collaboration,
than Rs. 60 crores get out of

get in?  Ab)Hut
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with foreign monopolists results only in
this sort of draining of this country’s
wealth.,  That is the neo-colonial eco-
nomy. The same thing is happem'ng.
We have become a beautiful hunting
ground for foreign capital. We are
independent, we are happy. 1 am
also quite happy like Shri Manubhai
Shah that our country is today produc-
ing something. We were pot producing
even pins, Now heavy industries we
are having. We are quite happy and
it is a great thing, and we should b_e
proud of our wrokers, of our techni-
cians. lIs that enough? The country
demands something more than that.
Most of us who are old are happy that
the country is independent, but the
boys who have come after 1947 are not
going to be satisfied, and that is why
you see the unrest among young men,
the unrest among students, the unrest
among those who come out of the
colleges. They become a happy bunt-
ing ground for extreme politics because
they are frustrated, and it is the failure
of the elder leaders to understand what
is happening now that is  going to
bring about such a big crisis in _this
country. The private capitalists have
been cncouraged. They have found
that in the countryside rich peasant
economy is coming. They have seen
that the peasant is not in a positiop
to have his own land. The scarce
resources that can come out of the
peasant holdings are spent by rich
neasants and feudal landholders in
luxury buildings and luxury spending
and nothing else. How do we industria-
lise 2 We industrialise with the help of

foreigners ; we industrialise  with the
huge loans we are getting. Rs, 6000
crores of debts we are having. This is

what you are doing. I would therefore
say that the time has come when for a
rapid industrialisation as far as possible
we must trv to depend on our own
swadeshi know-how. It is high time
we do it. I know, for example—Ilast
time also I explained that—in the case
of scooter there is a small_chto_ry in
Kerala which is producing it indigene-
ously, absolutely no collaboration. Why
don’t you help it? We are in a posi~
tion to have also power tillers without
anybody’s help. Why don’t you help
it ? T asked the question last time. It

more | 5 time that you help such people whe
this ,re prepared to have no collaboratios
conntry. Hew much are we able to | ywijth anybody, who set up
Rs. 25 crores. This |

our Owm

industries. Are we in a position to do

was revealed last time, and any contract | j¢ 9

&
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Then again these foreign plantations
are doing so much harm. Why not we
natioanalisc them ? Why not the Gov-
ernment accept it? It is high time we
do it. Most of the foreign plantations
have their agents in England.  They
sell the products at a lesser price with
the result tha; we are cheated of our
foreign exchange, we are cheated of
our profits,. They say that Indian tea
will not be in a position to compete.
Actually it is not so. The position is
they are selling through their agents at
a much higher price to other countries.
So the time has come when we see
that we take over industries like planta-
tions which are in foreign hands. We
can take over certain industries, the
consumer industries, so that the State
sector is in a position immedjately to
get profit, we encourage the co-opera-
tive sector, we do not allow foreign
collaboration.

Lastly, I would also like to say that
your atlack on monopolists is not
sufficiently serious. What happened ?
I will just point out that on the 26th
Avpril the central organ of the Commu-
nist Party of India, New Age, comes
out and says: But their moito seems
to be to destroy what they cannot
remove ; so bonfires are being made of
whatever files remain in their Calcutta
office. They have given the photostat.
This is what is being done. When an
enquiry is being orderd, all their files
are being burnt. Here I can place it
before you. This is sufficient evidence
for you to immediately act and see
that these things are not allowed.
Why not nationalise some of these
firms. Mr., Manubhai Shah has also
said. ..

SHRI BHUPESH GUPTA : Have
you oot the photostat of files being
burnt by the Birlas?

SHRI BAILACHANDEA MENON :
Yes. So, I would say that you nationa-
lisc some of these things. It is no more
a question of controlling the mono-
polies. Tt is a question of taking over
them, who have turned out to be anti-
social, who will not allow even Courts
to get at their files. 1 would say that
the time has come for us to see that
some of these monopolics are shown
their richt place, that we nationalise
these industries. They are not going
to alfow the Courts of 1aw to enquire
into their misdeeds.

[ RAJYA SABHA ]
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Triloki

Singh.

SHRI BHUPESH GUPTA : Refe-
rence has been made to photostat copy
which has been shown...

SHRI ARJUN ARORA {Uttar
Pradesh) : You are the editor of the
paper. Do not quote your own paper.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : It is not right
that you should gquote your paper.
Please sit down.

SHRI BHUPESH GUPTA : Copy
has been produced here. 1 am wanting
to know whether the Government 18
aware of this thing, whether they have
tried to get hold of this particular
thing.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please sit
down.

SHRI BHUPESH GUPTA : Why
should I sit down? I want to know,
because it is a matter of considerable
importance.

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN) : I have heard
that.

SHRI BHUPESH GUPTA : But let
him say.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : T cannot com-
pel him to say. He has noted it
Mr. Triloki Singh.

SHRI TRILOKI SINGH (Uttar Pra-

. desh) : Mr. Vice-Chairman, at the mo-

ment we are discussing both the policy
and the functioning of the Ministry of
Industrial Development, Internal Trade
and Company Affaits. My difficulty,
Sir, is this. Although this Ministry
has a very big name, industrial deve-
lopment in the Government of India
is the concern of so many other Minis-
tries. But with all that, through you,
I would like to draw the atteniion of
the hon. Minister to the indystrial po-
licy resolution adopled fourieen Vears
back and the objectives set forth there-
in. 1 would be much obliced if the
hon, Minister while replying to this
debate gives cut how much of that
industrial policy resolution was imple-
mented and the success achieved.
One of the objectives was that Govern-
ment would train up a cadre of mana-
gerial and technical personnel, 1 do
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aot know if ny effective steps have
been ‘taken tt it way. 1 come from
U.P. and wha I find, Sir, is that when-
ever any aut :orised Controller is ap-
pointed in ary textile mill or sugar
mill or any nther industry, invariably
it is an IAS oficer who has had no-
thing to do v ith industry, and instead
of putting th. 11ings in order, our ex-
perience is t at they bungle and da-
mage the mi s of which they have
been put in c rarge more than what the
original prop ielors as the managing
directors had bren doing. The policy
of the Gover ment of India is—and it
t§ a correct policy—that more and more
industries shoild be brought into the
public sector. But how can we do it,
if we do no lave the necessary ma-
nagerial skill" Therefore my submis-
sion to the h n. Minister and the Gov-
ernment of adia is that they should
take immedi: e steps to set up insti-
tutions or w ataver they may be, in
consullation vith experts in the ma-
nagerial and echnical lines, to provide
the necessary cadre for running and
mg}?aging effi ctively and efficiently the
mills.

Now, Sir, i'ne¢ of the main objectives
of the Indus rial Policy Resolution is
to remove d sprities in industrial de-
velopment b tween certain areas. I
come from 'J)’, My misfortune is
that the indu trial development of U.P.
has gone ba k within the last fifteen
years since t ¢ adoption of the Indus-
trial Policy 1 esolution. It was more
industrialised before 1956 than it s
today, and diring these 15 years at
least eleven lextile mills have stopped
functioning «* are partiallv working.
Only recenthy bout two and a half
years back, t1e New Victoria Mills of
Kanpur whics had an employment po-
tential of ms re than six thousand per-
gons came tc grief. It took the Gov-
ernment of 1.d'a two and a half years
to appoint a1 Authorised Controller.
And even wi n this appointment of an
Authorised Chon-roller, the mill has not
started fully unctioning as yet.

Sir, the (ompany Law, the Indian
Companies : ct, confers ample power
upon the Go ernment of India to inter-
vene in the fliirs of a public limited
company in case things go wrong.
May 1 knov {rom the hon. Minister
if he was nc aware that the affairs of
the New Vic or:a Mills of Kannur were
going the w onz way and, if so, why
did he not 1ke immediate action to
see that the urctioning of the mill was
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continued and the management chang-
ed? But that was not done. And
what is true of the New Victoria Mill
is true of so many other mills, facto-
ries and sugar mills ijn U.P. About
Kanpur, my hon. friend, Mr. Arjun
Arora, who hails from that city, would
be able to tell the number of factories
that have closed down. Instead of
increasing, the employment potential of
the textile workers in Kanpur during
the last fifteen years has come down.
That is not the success of industrial
policy. That, Sir, I would submit, is
a failure and it is one factor which
cannot be ignored. It is high time that
the Government of India were alive to
their responsibilities and kept a close
watch over the functioning and working
of these mills.

What is this Ministry for? What is
industrial development? A few months
back, I happened to go to Agra. Agra
is famous for its cottage industry of
shoes. A deputation of the shoe-
makers met me and said that onc of
the pins or nails or something like
that which is an essential and necessary
component in the manufacture ot shoes
in Agra, which is also earning foreign
exchange for this country, is imported.
And it is not imported ample or suffi-
cient quantities. s it not the policy of
the Ministry to see that things that are
not made in this couniry are made
here? Mayv T know from the Minister
if he has got any list prepared of these
items which are not made in India and
which in the near future or in the dis-
tant future, in a phased programme, the
Ministry proposes to take up and see
that the country becomes self-sufficient
in that respect? 1 do not know Sir,
what is vour experience or the expe-
rience of the hon. Minister. If one
were to get himself X-raved in a cli-
nic or hospital, the doctor’s reply is,
“Oh! there is a shortage of X-ray
films.” What is this Ministry doing?
What has it done to ensure the pro-
duction of photographic films in this
country, when it is a Ministry of In-
dustrial Development? To a lay-man
like myselt who has had nothing to
do with any industry in his life, it
seems that if this Ministry is not con-
cerned with these things, what is it
concerned with? T would like to know
from the hon. Minister.

One of the hon. Members from the
other side rightly raised the question
of unemployment. Industrial policy
means providing more and more jobs
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to the people. The 1968 figures as
entered in the employment regisiers go
to show that there were three million
unemployed people in 1968, Since
then, their number must have gone up
by at least 15 or 20U per cent. What
is this Ministry going to do? There is
the Ministry of Industrial Development;
there is the Industrial Policy Resolu-
tion. But along with them, the num-
ber ot unemployed is increasing by
leaps and bounds. This morning we
were talking about the Naxalities. In
all humility, 1 would like to submit that
all - Naxalities are not a bad people,
they are not a bad set of people, if 1
might say. Mahatma Gandhi had the
credit of adding a word to the English
dictionary, ‘Himalayan’. The Naxa-
lities have the credit of adding a word
to the English dictionary, “Naxa-
lite”. What does it mean ? “We are un-
employed, we are educated, we are
hardworking, we are well built-up. But
we have nothing to do”. They do not
find justice. How long are we going
to keep people satisfied on promises of
long distant future, promises which are
not likely to be fulfilled during their
life-time? That is not pessible. What
has given birth to Naxalite movement ?
1t is not confined only to one small
village in North Bengal, Naxalbari.
Everyday we read in the newspapers
that the Naxalities are doing this, they
are doing that, Why are they doing
this and that? 1 wish the hon. Minis-
ter for Industrial Development and his
Government looked into the deep
causes of this malady, this increasing
malady which is envelopiny the country.
If one burns the portrait of Mahatma
Gandhi, if a set of young men raid
a university building or a university
library and burn down the works of
Mahatma Gandhi, although I hang my
head in shame, T am not surprised. 1f
this country could produce a man who
could shoot Mahatma Gandhi dead,
this country could also very well pro-
duce men who would burn the por-
trait of Mahatma Gandhi. That is
nothing in comparison to the bullet that
killed the great Mahatma. But then
that might have been an individual and
isolated incident. But this is some-
thing widespread, this is something
which is contagious, which is envelop-
ing the whole countrv. It is not con-
fined to any particular region or parti-
cular State or district. I wish the hon.
Minister for Industrial Development
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gave anxious thought to this problem
and solved it. I think, Sir, that his
Ministry alone can take effective steps
to solve the problem of unemployment.

I would like to draw his attention to
this. What is the Industrial Policy
Resolution for? It is for the economic
betterment of the country. How can
any country and any people be econe-
mically well off if 70 per cent of the
people of that country are dependent
upon agriculture? And let me tell you,
Sir, and through you the hon. Minis-
ter that there are more persons depen-
dent upon agriculture today than they
were 30 or 40 or 50 or 60 years
back. That accounts for their econo-
mic backwardness. If one were to go
through the Census figures of 1901, he
would find that there were lesser nums-
ber of people dependent upon agricul-

ture than they were in 196! or they
would be in 1971. 1 would submit,
Sir, that the position would be still

worse in 1971. Therefore, my submis-
sion is this that howsoever limited his
functions may be, taking an overall
picture and Kkeeping in view the objee-
tives set forth not only in the Consti-
tution of India but also in the Indus-
trial Policy Resolution and also in the
various declarations and resolutions
adopted, not only by this House, but
also by both the Houses of Parliament,
the hon. Minister should rcorient his
policy in such a manner that a larger
number of people get employment,
that they are not fed on nromises which
are not likely to be fulfitled. Lectures,
promises or resolutions are not going to
satisfy anybody.

I would also, through you, like 1o
draw the attention of the hon'ble Mi-
nister to the per capita income of this
couniry. 1960-61 it was Rs. 306. In
1968 1t was Rs. 319, only Rs. 12 and
a few annas more than what it was
eight years back. Therefore, Sir, the
least said about it the better. (Time
bell rings) Have 1 got two minutes
more?

THE  VICE-CHAIRMAN (SHRI1
AKBAR ALI KHAN) : Please continue.

SHRI TRILOKI SINGH: Some-
thing has been said about the working
of the public sector undertakings. 1}
had an occasion of going to Bhopal
once. Just now [ find that the Heavy
Flectricals of Bhopal is a concern of
the hon’ble Minister. Some one told
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me that the I eavy Electricals was not
working to ite full capacity. I would
have been sati fied if it had been work-
ing even to haif of its capacity. Ac-
cording to the ficures given to me there
14 vears ago, it was so low; it was
rot even one foarth of its capacity.
That was the condition of the Heavy
Blectricals in '3hopal.

We have h:zea talking much about
the electrificat on  of tubewells. The
work on eleci -ification of tubewells in
U.P. was held vp because of want of
electric Mete1.. It was held up not
for one weel cr two weeks or two
months but fir almost about a year.
What is this Ministry pnless it knows
the needs of he country, not only the
needs, it shou 1 create the needs of the
people and ca er to them and see to it
that there is o scarcity?

About the iffairs of the Company
Law, Sir, I we . told by a friend—I have
gone through th: Companies Act—that
the Indian ( oripanies Act not only
empowers the Central Government to
take action in certain cases but casts
a duty upon he Government to take
action in certiir contingencies. If the
Government «o not do it, they can be
charged with dereliction of duty. 1
have got a c se before me. Tt is not
possible for 11e to give the full facts.
The Indian In »n and Steel Co. of Ben-
gal had enterc 1 into a deal with a trust
known as Da wusie. Crores of rupees
that way have been lost to the company.
If the hon’bl “Minister likes, I would
like to pass ' the entire facts to
him. The thine has been hanging fire
for more thar 15 vears. The two com-
panies were a nalgamated under an Act
of Parliament And what does one
find there? ¢ -o-es of rupees have been
lost. The att ntion of the Ministry was
drawn to it T ut nothing effective was
done. If the Act lays down 3 duty
upon the Go'erament, then it is up to
the Governm nt to see to the thing
once their at ention is drawn to any
lapses. They should take immediate
attention. Tt 2re should be no leniency,
no delay in wuch matters. Therefore,
Sir, through ou I would once again
tell the Minis er that he should reorient
his policy. ! e should take immediate
steps to proc ac: the requisite number
of managerial and technical cadres, He
should see th it whenever any company
goes wrong the hands of the Govern-
ment immediately come down upon the
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board of directors so that things are
Thank you,

Sir,

M FEgw T (fqgz) @ SUFdr-
e Weled, Aar well A Adr wgw
fe gaar Wamm stafrr fawme @
qamd Adl &, a e sy,
g qaw R sftEife wwraet &
Haad | AR gg fawgw @y A d

st Sugedt waiE AEw : frww o
F1 39 § g2t fzar sy

S Fapow weq : zafaw ag I
g fs fawme @ s@d ¥ ger fam
sm o frgy ww @@l § fegema §
wt§ fawmm Gl gar &1 AT @ ™
HAE F g ST e S R g
75 @ 3 fau gw 2is g arg
aifE T 9T AW F oaqdl el &
g1 9% ar fae fad X awg ) syae
zaa fao gF =ifeq & @q gwETan
aq gHAiwFm g or 9w w47 fgeg-
WA g H w@ed T # SR
@ ygr AT TW GEA TEFT ARTT 20
at W G &, SN AT =ar @
AT D FAT A AL FIAT SiET ar
W & Sud1 gy renfow s
Form g Am NS 8 FAT e
dgr aqan § o fafr #, gfrm d
50 HigR wgw AT wrg )\ frw Hg
§% g ammd 95 § | TR ar wd
T =1fEy | amw e & 50w
i ¥ 8 afesiw TvR ™ REIH
FAFAT TR T AT F 1| TG AR
Ioque, FFR FOEE ST THR T
TFTSEE o wEAad  FT IRy
¥ g &1 el T g H Aeed-
dfo #) g ==t T N | T aE-
qfeei Y 937 F AT T FAH FHI
FIT g 4% T FAGNT Il AFAR
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Nl MIATF hIAT o 7T fwAr 9r

am foegeam 1 R/ @AM w8

FEET § 1 TG TAH A FQ@TR,
fagsr f orzdg faear &1 @) sF9
mfz o &) s A & fggeaw
¥ 7l Nl q9 FT A€, FEET T A,
Fg WO, mmiw ¥ WS, Sw0T A
A, #1§ N A ol & el A
g, A% M SO W oMH ¥ qgAT A
faqur i A &1 ag Ay I &1 el
a7 AT A fEE) F®W arzEw faar
aq fag faar zfeo Agroa 3 @p
T Wz 9gI Y Hemr £ 1 ¥ IF
fan a9 zo grow § g § san
dad IO A AT &) g g wfwa
srgred) et S fergeam M1 @ ag fad
7 auia A q9F g€ W oA g fE
TET 9T qs-as "wfewe SrAd sEv
43 g & 1 Wigw P, =wER S@)
FOFTT 2| a9FT 3 fmeada & e
IR AR g AT @ Wafaew 3
FrwEg & WX gu g {ggmm § uw
77 faen w1 @afase enfaa w3, afeq
ST I AT A WA, aw €9 & Ty
@A, 9F  w@ w0 g g W, A
e aifet % @ s «E, st
AR GEREE g AT AT W & 1 q Ay
qga g G 1 A T RA AW
FFAS adl & fF siam A FeAr
HYT FAT W AR ITH1IE A
FAT FT AT AT W F T FT IR
21 ol A W TR_Y gAR UF S
F¥r a1 fF 1,200 ®&T 7 FT @A
I fggeam ¥ &= WiFe ¥ 3,500
¥ R X faF Wi T FAT @ )
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AR fegamm A9 d Fow dT
TF T F TARHC & 10, 20 TR AT
9" ¥ | § AR Fg4 #rag o0 w@aEm
3 &, ool #F3T fF zE9r qFeT, oo
1 qFST, AFA AW gF ofsaw Ty
FT A N T afaFQ aw F7 g
A wFeT AT e e N Safew
arfe al widl faasr @ 9 3, s
5% &1 G0 & AR W s g JdY
F 1973 ¥ 9% ar | feoram gt
g we fafr & oddfl a ggar don
SOt G B A b e
T STAT GWT ST | FHAT TIAT T
Ao o & FI T, JT TAAT TIAT 97
FT AT | Ig 49 g7 <&d § AT IqF
a1 TN Hfaw A 73l 7§ a7
F1 At fagw g0 arar 796 €, w69
1§ Aty safy @9 arl ag)
g1 AR AT IWA-3@T AW TH
fafrgm 2w & 85 fafema @@ o= agw
AT #R TAFEl  ofss  gwEY Qg
gl sfemt A Wi, sTag d9
THT QUL WS F, ARl WS a4 g
& fora 19 39 foF SuF PTEIAT g | S9H
H1eT & WETg | FHIET ey F 919
gt g ufeqr® gaex #, dfvr fed (&
g frm a @ garsr g € 1 eny afsaw

FRGATT N FT, TFAITR 4T T AT
FT AT 3T AE F1 90T WE | AwA-
AT FW T FAT QaTy | & T TH,
dA R ATANEN FL T, AFET AR
aF IaET I§Y 3F TG gAT 1 35 ¥
wE A 43 A AR S o aen
39 9T TE@T & W IS A4S FR A
foar AT YhE g9 ¥ AT &, 9E
I HAE F AA v g, Afww g
oY A garm | AT WIS qdT WTa g,
fer N sg W@ § N o=rEmE, S
o S B Ay ¥ wfa gf of, faww

e ag fre¥ 18 7Y Q) W il7 oW W9 S ™ ¥ @R W WY
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35 a1 34 o0 & 5 g TS &, FfRa TR
20 G ¥ WX F FAH Taw AT
Ag € WA s ) @rag 3=ra‘rrﬁarq
gyafss 3w 7 AR ARl ATAC @
fad gok B ar deH AW
TR d ) e TRy A fegEe
epT Y | §F ¢ v FENH % 3y 9TfRd
W 7 FET AT AR

7z TaEd sd A oA g
gaR T faA & 73t @ g9 A A 9T |
afeET § &€ o sfeafee s@Es
Toel Sl Wl 1 war ar SEEr i
TAIeT % Q|IT K F) =g g AW
7g fewm et T AN A FEIAQ g, EEAT
qreR & genor qaw el fad gu
g R T a @ feardde e
qor &, qavar & 7 wry; w4ty g fagar
= 3§, sww ftm wadt @ g,
TR FA T L ISP SAX G 49 g9
I, T R ETRR § o FT B gm-
qrsSiE FHE qF 6 o9F aadl A
TFZ3 gran 8 ¥ gad! & o ¥, g
gAF] T AGT ©fif ST FT T FTCEAT
g ag fraard o T, (HAAC
AR FL, T AR A A B FI A
g e arare 9% IIEW, fager @
T, ST 4AT 99 I G, T 9K
ISAT, 9 9T TIUAM, TARI HIA,
T NIA; § 7F ITH W FTW e
FE T8 F T NG FoRragen
FFEsd, T YRT rEem ) A
HATOA 3 | HE =T AN §, 98 N A
2, ag wamER § AR @0 A SOFRA
FA FTTF g3 WA feurdde g
T A7 T I A e A7 &R, qrrw
7z FTHA DT F 1 30N FA TF ATHT AR
qrT AT AT, E 5,700 TF F TH T
gz s am 21 # fGsh e g=d
T AT, qEE 200 T HFE) T
ferqr d | a1 Jei AT & GrEde YHRT R

g .
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s Tar A ofew ¥R g, T IR
ant @ qe 7N g€y vl v
FEA A A FOT AT @9 AT, TN
ST™ @ #w gy, faeg Az s
Fgi @ o, fre sTeME ¥ O9F 9E,
Fer ¥ T g o & i =@ s,
7z fagma 34 &1 30 Jar Al § | aak-
geq fS TI5 geney wnfaq gar W
wWE, 983 Fo, fa@ga 75, F W A
5 fe7 a@ wWr g
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DR. K. MATHEW KURIAN (Ke-
rala) : Sir, I have a request to make te
you in the beginning. I being a new
Member 1 hope you will be a little

benevolent to me in terms of the time-
limit.

Sir, I would start by saying that the
report on the Ministry of Industrial De~
velopment contains a lot of compla-
cency about the actual facts of the
Indian industrial structure. It gives anm
impression that we are on the road to
rapid or sustained industrial advance-
ment. On the contrary, the facts pre-
sented in the report itself very clearly
indicate that the economy, paricularly
the industrial structure, is in the whirl-
wind of a deepening crisis and expand-
ing problems. The report itself does
not contain adequate information on the
structure of the industrial society that
we live in. On the contrary, the re-
port has tried to conceal the funda-
mental facts of the Indian industrial
structure by loading the report with a

lot of irrelevant or relatively less rele-
vant information.

I would start first with the problem
which was raised by some honourable
Members, the decline in the industrial
rate of growth. Why has there been a
decline in the industrial growth rate?
I am not quoting all the facts and fig-
ures for the sake of brevity. But it
is very clear from all the reports in-
cluding those of the Planning Commis-
sion and the studies of the Ministry of
Industrial Development that from
1964-65 onwards the rate of growth
has declined. The rtate of industrial
output has come down. I think one
must very clearly identify the reasons
as to why there has been a decline im
the industrial growth rate or why there
has been a tendency to decline in busi-
ness activity for some time past. I
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would like to advance four or five ma-
jor reasons of fundamental policy im-
plications which 1 hope the honourable
Minister of Industrial Development
will kindly note. Firstly, I would like
to suggest that despite the Industrial
Policy Resolutions of 1948 and 1956
which have stood as monuments of re-
solutions or statements which have been
grossly violated. The Industrial Po-
licy Resolutions today stand complete-
ly eroded by the continued ad hocism
of the Government of India despite
all the policy statements of the Govern-
ment ot India. Despile all the tall
talk of the Government of India, the
society that we have actually created
is an outright capitalist society led by
the big business. [ think this point
has been reiterated by Members of the
ruling party and this has been borne
out by a lot of studies published re-
cently, I would like to advance the point
that uneven development in the indus-
trial structure, uneven development bet-
ween classes and sections of the people
on the one hand and bztween regions
on the other, is a fundamentally in-
herent law of capitalist development. It
'has even been reiterated in the draft
Fourth Five Year Plan, 1969-74, on
page 14 where the Plarning Commis-
ston refers to the dilemma in industrial
development. To quote the Planning
Commission—

“The largest corporate groups are
the most advantageously placed to
seek and obtain foreigzn collabora-
tion and to expand or to initiate a
number of large and new activities.
Therefore, acting through them may
appear the easiest and quickest way
of industrial development. In the
process there is inevitably an increase
in concentration of economic po-
wer.”

Now I would like to say that the
industrial development policy of the
Government of India has been large-
ly guided by short-term. ad hoc, re-
quirements, and this has completely
eroded even the rudiments of long-term
industrial strategy. I would like to
put a straight question to the Minister
of Industrial Development: What hap-
pened 1o the industrial strategy embo-
died in the Second Five Year Plan? It
was a well-thought out strategy based
on heavy industries supported by small-
scale industries of household type and
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small industries using modern imple-
ments, progressively. I think the whole
concept of the heavy industrial strategy
and modern industries in the small-
scale sector have been eroded bv the
ad hoc decisions of the Government
after the Second Five Year Plan.
Therefore, 1 suggest that a serious look
into what has happened, into the ero-
sion of industrial policy after the Se-
cond Five Year Plan, is neccssary.

I would also like to make a reference
here to the uneven industrial develop-
ment between regions and States in
India. We have the brief but monu-
mental, report of the Pande Committee
on Ideniification of Backward Areas.
Mr. Pande, the Secretarv of the Plan-
ning Commission presided over this
Commitee and this Committee has
brought out, in my opinion, one of the
most monstrously unscientific reports.,
In this report thev have selected cer-
tain criteria for identifying backward
regions and those criteria are most un-
scientific and cannot be sustained on the
basis of economic or statistical princi-
ples. For instance, just to bring to your
notice one simple fact, they have
taken about ten index numbers of un-
even importance. They have grouped
together ver capita income, railway
mileage per lac population and per
square kilome're and so on and so forth
and added them up as if thev can be
added up without assigning weightage.
It is a rudimentary, elementary, prin-
ciple of statistics that when index num-
bers of uneven importance are added
up, weightage must be given. But we
find in this report that the selection of
criteria, and even the very process of
aggregation of the index numbers are
actually very unscientific. So I request
the Minister of Industrial Develop-
ment to scrap this report. The Gov-
ernment and the Planning Commission
should withdraw this Pande Committee
report which is monstrously unscienti-
fic.

I would also like to make a cons-
tructive suggestion that the Government
may appoint a National Commission on
Regional Imbalances which mhy include
on it representatives of all the tate
Governments, representatives of the
Central Government, experts of the
Planning Commission and outside ex-
perts in economics and in statistical
theory. I think without such a Com-
mission, consisting of experts, it is
likely that decision on industrial alloca-
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tions will e taken in the name of reduc-
ing region ] mbalances which in fact ag-
giravate re zicnal imbalances for the sake
of politica' priorities. I would now come
to the yestion of distortion in the
industrial suucture caused directly by
foreign ai ( and collaboration that we
have beer receiving. Mr. Manubhai
Shah reite ated his opposition  to the
act of deviiation in 1966 but we must
remember trat it was precisely the
policy whch Mr. Shah, as Minister,
had pursu'd which led to the whole
crisis in «ur foreign trade, which led
to the wtole erosion of the cost effi-
ciency in he export sector. We have
been giviny cash subsidies and export
incentives ic oss the table and prop-
ping up irefficient industrial units who
cannot re:'ly compete in the interna-
tional mar et 1 think our dependence
on foreign ard and collaboration has
taken the ( duatry almost to the verge of
not only joverty of ideas but has cut
at the roo > >f the
ples and p licies which this Nation has
accepted. | wuggest therefore that we
have a se¢ ous second look into our
eantire policy of foreign aid and colla-
boration. 'Yhen [ refer to foreign aid,
1 would als» ike to refer to one of the
completely ncglected areas of our fo-
reign aid, ramely, India’s freign aid
and collabi ralion to other countries.
We are su posed to have a policy of
constraint . nc restraint with reference
to foieign id we receive but with re-
gard to the aid and foreign investment
which are oi1g out from India, we
- secem (o be completely complacent. As
a matter ol fact, in the name of pro-
motiag join 1 :mtures abroad, ostensibly
for promotr g our exports, the policy
which Mr. Skih had inttoduced has
been in fac |elping big business. The
Birlas are 0oi1g to the Afiican and
Asian coua ie, and dabbling in inter-
nal politics nd propping up oligerchies
in the Afric m countries. It is a dan-
gerous tienc which he must under-
stand. Exp rt of capital through big
business is 2aling to erosion of our
foreign policy. I think a serious se-
cond look 11 terms of our industrial
policy of joi t ventures abroad is neces-
sary.

A lot has been said about the role
of the publi- .ector. What has been
missed in th whole discussion is that

the public se:tor can, in certain condi-
tions, work in the interest of the private
sector itself.

SHRI G. .x. APPAN (Tamil Nadu):
On a point of order.
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DR. K. MATHEW KURIAN: | ar
not yielding.

_ SHRI G. A. APPAN: He is spesk
ing for the first time, it is a mg?cz;e)
speech. He should be given more tinie
He is making very valid points.

THE  VICE-CHAIRMAN SHR
AKBAR ALI KHAN): Are ymg pre)'
pared to give your time to him?

SHRI G. A. APPAN : No.

DR. K. MATHEW KURIAN :
think Mr. Appan will give me 'twg
minutes from his time.  Thank you.

About the role of the public sector, the
pomnt which has been missed in the
who].e discussion is that the public sec-
tor is in fact helping the private sec-
tor. The expansion of the public sec-
tor even 1o  so-called commanding
heights is of no use unless the public
sector and the people who sit on the
pinnacle of power in fact utilise the
public secfor in the interest of socialism
and socialist advance. As a matter of
fact public sector has not been work-
Ing as a model employer in many res-
pects. I here refer to the P. & T. De-
partment. Even though the Govern-
ment of India has withdrawn the disci-
phnary cases against the P, & T. wor-
Kers, in Kerala, 13 workers are stil{

kept out. Disciplinar i

. ¥ action has not
lb;een mthdrawq. On the contrary the
MG is comtinuing his disciplinary

action against the postal workers. The
Government of India has not acted as
a model employer in many respects.
Therefore what is important is  not
whether the public sector in theory ex-
pands its total investments or total out-
put. What is really crucial is what is
the character of Siate vpower or the
chqracter of the Government of India
which controls the public sector. Un-
less the Government of India js wedded
to the working class interests and is
prepared 10 implement seriously the po-
licies which will help the people gene-
rally, patticularly the vast majority of
the working classes in  this country,
rhev.canno[ talk about socialism. The
public sector will remain only a myth
which cannot be practised.

On the industrial licensin olic
Shri Kiishan Kant pleaded for rforiex);i
tation of the industrial policy in the
light of the Industiial Licensing Com-
mitlee report, while Mr. Shah asserted
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that the industrial licensing policy can-
not solve the problem of monopoly. 1
would like to make this fundamental
point that we have been trying to ope-
rate on marginal peripheral matters
without linking them with more impor-
tant aspects of policy. For instance
reduction in regional industrial im-
balance cannot be successful unless we
operate across the line, for instance on
plan allocation by the Planning Com-
mission to the State Plans, or the Cen-
tral sector allocations and the Centre-
State devolution of funds by the Finance
Commission. Shri Mahavir Tyagi
headed the Fifth Finance Commission
and 1 had an opportunity to appear be-
fore that Commission. I would like to
say, with due respect to Mr. Tyagi as
a friend, that the Fifth Finance Com-
mission’s report and the allocationy
have in fact aggravated the problem
of regional imbalances. More money
has been allocated to States which are
industrially advanced rather than to in-
dustrially backward States, I think
the whole pattern of allocation of Cen-
tral funds through the Planning Com-
mission, through Central sector alloca-
tions and by the Finance Commission’s
devolutionary procedure has to be re-
orieated.

At the end I would make two points,
Under the National Textile Corpora-
tion Act about 3 or 4 textile mills are
supposed to have been taken over in
Tamil Nadu but we find that extremely
onerous conditions have been imposed
on the working class. For example, un-
der the agreement, when sick  mulls
are taken over the working classes must
abrogate most of the rights which
they have received through vears of
struggle. 1t is suggested that they must
make a cut in the DA out of the DA
of Rs. 140, a cut is made of Rs. 40
or Rs. 50. The working class is be-
ing denied even the puwvileges which
are now available in the privare sector.
In pursuance of the decision by the
Government (o reduce DA when the
iextile mills ure taken over voder the
Act, private indusirialists are irying to
continue this procedure and impose
cuts in DA mn the existing mills.

Similarly, despite all the atfempts of
the Kerala Government for revitalising
the Coir industty and the Cashew in-
dustry, we find still callous negligence
on the part of the Central Government.
The State Government had put wup
schemes for revitalising the coir indus-
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try costing only Rs. 15 crores, but the
Centre has no money to give assistance
to the coir industry for revitalisation, an
industry which is export-oriented. But
the same Government has enough mo-
ney to increase the allocation for family
planning from Rs. 96 crores in the
earlier Fourth Plan draft to Rs. 300
crores in the revised Plan. When re-
allocations are made across the line for
family planning and other items of
expenditure, industries which are neces-
sary for sustaining the economy of the
backward areas are completely neg-
lected. Similarly, for the cashew in-
dustry we had asked for the taking
over of cashew imports through the
STC, it is still hanging fire. I would
request the Minister to make a clear
statement on this. Lastly I reiterate
the importance of the proposal 1 made
that the Pande Committee rteport on
identification of backward areas should
be withdrawn and scrapped and a Na-
tional Commission on Regional Imba-
lances be appointed.

SHRI BANKA BEHARY DAS: Mr.
Vice-Chairman, I am one with those
who have accused this Ministry that it
has failed to further the industrial
growth in this country and has failed to
regulate the industrialy policy or
the licensing policy of this country.
1 was very much astonished when
Mr. Shah decried the Dutt Committee
and branded its report as a drain
inspector’s one. I may remind him—he
is not there—as to what is this PUC or
PAC meant for. It may give some sug-
gestion for modification in the structure
of this indus ry but after all it went
into the whole question of how public
underiakings work. Tt also goes
through the very question of how fin-
ances of this country are managed and
that is why the PAC has been esta-
blished. While Parliamentary Com-
mittee like the PUC, the PAC and the
Fstimates Committee go in'o the ques-
tion of failure of the Government and
the public sector undertakings of this
country. it would be wrong to say
that there should be ne committee to
go into the offawrs of the lLcansing po-
licy of this country or the private sec-
tor of this country. So I think he
has done great injustice in saying it and
trying to justfy what is happening in
our private sector in this country. It
is proper for us that after so many
years of functioning and managing the
industrial policy of this country, we
should evaluate how far we have suc-
ceeded in this T am not going to say
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anything about tl e Dutt Committee re-
port with which am not in agreement
on major things. But I want to say that
even ‘The E.onomic Times® Jast
vear went into th: very question of the
corporate giants of this country, and
you will be astoiished to know that
the Economic T mes, which is not
wedded to the p. licy of the drain ins-
pector, who fun ‘'icns to protect the
privale sector of this country, gave
some illusrations, and their research re-
port said that .ccording to the
1967-68 accounting year we had 101
corporate giants n the private sector
out of which Tat.s controlled 9 corpo-
rate giants with 17 5 per cent of the

assets, and Birlas 11 giants with 12,1
pet cent. of the assets of those 101
corporate  giants Foreign-controlled

companies had 3¢/ corporate giants out
of those 101 corjorate giants and they
contiolled 27.8 prr cent. of the assets
of those 101 coino-ate giants of this
country. It mean tnat only two corpo-
rate giants, Tatas cnd Birlas, and another
30 corporate giant out of those 101 cor-
poraic giants, thiy control 57.4 per
cent, or more of tie assets of those 101
corporate giants. I hink the Economic
Times went into this quesiion. They
did not function as the drain inspec-
tors of this coun 'y. So I think Mr.
Manubhai Shah, wten he decried the

Duit Committee 1 eport, he did not do
jusiice to it. Al the same, it is pro-
per for all of us parliamentarians and
the citizens of th ; zountry to know
how the industrial policy and the licens-
sing poiicy of thi country have been
so regulated th:t they have given
berths to the mor opolists in this coun-

try instead of fulfilling all those object- |

tives of the Indu 'rial Policy and they
have backed the monopolists, whether
they are foreign ¢>ncerns or they are
indigenous concerns. Mr. Vice-Chair-
mon, 1n this conr:cion I am no! one
with Mr. Manubh i shah when he said
that in the earlier d:ys the applications
were for so many licences and so many
licences were also given and perhaps
within these four » five years there is
a decline in the .pplications and also
in the licencés. ‘Jow I may remind
him that though he Dutt Committee
has not gone into those aspects, if he
scans the reports of the Government
of India on the wrking of this Minis-
try, he will find . 1a! though so many
licences were given, most of those li-
cences were not ‘itilised or those Ii-
cences were taken only to pre-empt the
capacities in this country so that the

3
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small entrepreneurs or new enirepre-
neurs cannot come to the market. 1
think Mr. Manubhai Shah gave a dis-
torted picture when he only went into
the question of the applications, and the
licences given, and did not go imwo the
very important aspect of how many li-
cences. .

SHRI MANUBHAI SHAH: I have
given the production figures and shown
how from 9 per cent it has come dowa
to minus 0.6 per cent.

SHRI BANKA BEHARY DAS:
Yes, yes, I agree there. I will reply
to that point also. But I want to em-
phasise that, when we compare these
statistics, also we must go to the very
basis, because apart from the Dautt
Committee, we in this House have
always condemned the big business that
they have taken so many licences but
have not utilised those licences up till
now. I rather accuse this Ministry be-
cause, up till now, they have no ma-
chinery, to see how many licences, that
were taken within the last ten or fifteen
years, have not been properly execui-
ed up till now though they continue
to have these licences. These questions

. have been asked in this House and the

Ministry has always failed to give any
answer. They have always taken the
plea that statistics are not available,
Therefore I want this question to be
answered. So much praise has been
made of this Dutty Committee report,
with which 1 am not in agreement at
all. Mr. Vice-Chairman, Sir, though
the Dutt Committee went into the ques-
tion of how Government’s licensing
policy has favoured the big business in
this country, the solution that they have
given is only going to help those very
monopolists in this country. I won’t go
into this question because in this Bul-
letin of Small Industries the new In-
dustrial Licensing Policy has been
adumbrated and it has been clearly
mentioned thus. “According to the
Government decision, undertakings be-
longing to the Larger Industrial Houses,
as defined in the report of the Indus-
trial Licensing Policy Inquiry Com-
mittee”, that is, the Dutt Committee,
“together with foreign concerns and
subsidiaries or branches of foreign
companies, would be expected, along
with other applicants, to participate in
and contribute to the establishment of
industries in the core and heavy invest-
ment sectors.” What will be the re-
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sult if this industrial licensing policy,
which has been accepted by the Gov-
ernment of India only a few months
back, 1s followed? The net result will
be that all those big houses, which have
been branded as monopolies, wil.l be
given all fillip. If this industrial Li-
censing policy is not changed, the
result will be that all those monopolies
and the large business houses will go
to the core sector and their capital and
their assets will grow to the detriment
of the ceonomy of this country. So 1
think thc hon. Minister, when he re-
plies to this point, will say that they
will revise the policy so that the large
business houses do not get all the ad-
vantages.

Mr. Vice-Chairman, Sir, in this con-
nection I want to say something about
foreign collaboration. There is no
time ; so I won’t go into the details
of it. But the worst contribution of
this Government 1s in the matter of
this foreign collaboration. If you see
the history of Japan, you will find that
in Japan they always purchase a large
number of technical know-how and
other things, and also enter into foreign
collaboration sometimes. But there will
be no single instance in Japan’s his-
tory where they have accepted repeti-
tive know-how. But in this country
we have accepted always and have gone
in for technical know-how so many
times though we have all those things
in our country. And you will be asto-
nished to know that here 1 have this
report that recently HMT went into
foreign collaboration with some Cze-
choslovak firm in regard to the manu-
facture of tractors and it is pending the
approval of the Government of India.
And that has been the reply given to
me on the 27th of April. You will be
astonished to hear that in our country
we are wanting foreign collaboration as
far as the tractor industry is concern-
ed, and have gone in for a large num-
ber of collaborations for 8 to 10 hp,
28 hp, 35 hp, 45, hp, 50 hp, and 65 hp,
and we are going in for collaboration
for 20 hp tractors again. I will again re-
mind the Minister hat the Central
Mechanical Engineering Research Ins-
titute, in 1968, have stated that they
have developed the design and the
technical know-how and that a tractor
of 20 hp can be manufactured in In-
dia without any assistance from foreign
concerns, and vet in this collahoration
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they are going in for, they will invest

about Rs. 15 crores as far as I remem-
ber, and more than half of it will be in
foreign exchange. So I would plead here
agamn that, mnstead of revising the po-
licy as far as foreign collaboration is
concerned, the Government of India
is still adopting the same old policy
and they are going in for indiscrimi-
nate foreign collaboration, as a resul*
of which, for every horse-power trac-
tor, we have to have fresh collabora-
tion and arrangement with foreign
countries.

Mr. Vice-Chairman, Sir, as far as
the public sector industries are concern-
ed, 1 am afraid I have not much time
to say what I want, but I am very
sorry to say that, in spite of the fact
that the Committee on Public Under-
takings have reported about the poor
working of the public sector undertak-
ings and those weakness have been
taken advantage of by the industrialists
this country—persons like Mr. Manu-
bhai Shah too spoke so much in praise
of the private sector and decried the
public sector in this country—nothing
has been done to remove them. But
1 will plead here that in the Industrial
Affairs Ministry, or some other Minis-
try, they should try to develop a celk
so that they can function as a striking
force to see where the inefficiency of
the public sector is and how far it cam
be remedied by taking follow-up ac-
tions. My friend, Mr. Krishan Kant,
gave some statistics how the officers
who are in the different Ministries are
functioning as Directors and how they
cannot spare any time to function effi-
ciently either as Chairman or as Di-
rectors of the public sector undertak-~
ings in this country. So I would ra-
ther say here that the Industrial Af-
fairs Ministry or some other Ministry,
should develop a cell so that they can
well look after all the public sector
industries and try to coordinate their
activities, because all the Departments
in this country are virtually emplovers
with regard to one public sector indus-
try or another public sector industry
and yet there is absolutely no coordi-
nation between them. They should
see that a better type of personnel
management is developed in this coun-
try so that the public <ector under-
takings cou'd function efficientlv. So 1
would plead here that it is high time,
because of the inefficiency in manage-
ment, because of the inefficiency in
management to secure raw materrals

\
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from other ovantries, because of the
inefficiency a  egards the pricing po-
licy and bec use of the inefficiency as
regards distr bution also, they should
develop a cel so that they can have
a coordinater pproach to the public
sector indust ies in this country and
thereby all t e pitfalls that are there.
can be remo ec. Here also [ want to
say that their licensing policy should
be completel + revised. Though the
licensing poliy is not the entire thing
to regulate t!e industrial growth of the
country to e extenr the Ministe:
thinks it will i1 a regulatory economv
an industrial Ticensing policy has a
vital role to play. And unless this
industrial lic nsing policy is complete-
ly changed 1ie net result in the com-
ing years wll be instead of curbing
monopolistic endencies we will be hav-
ing more r.onopoles because core
sectors are irtually reserved for the
private secto  or the larger business
houses. An! the small entrepreneurs
will not be atle to prosper but per-
sons like T: as and Birlas, these big
business hou es which are already un-
der the clol Is of suspicion will take
all the adva tages of the new indus-
trial policy 11 tlis country.

Thank yo

SHRI Ms HAVIR TYAGI: Sir, 1
want to maje some confessions which
may not be ve'y complimentary to me
but in this T otse I have taken an oath
of truthfulr :s¢ and loyalty to the
country. (I 'terruptions) 1 believe in
just listening to friends quietly and not
in obstructin them. I never obstructed
you and so I would request my friend to
listen to whitever I say even if it is
unpalatable.

As regard hese ideologles of so-
cialism, com ntnism, capitalism and seo
on, somehov cor other personally I am
of the view that these are all mere
ideologies ar 1 [ do not have any reli-
gious faith 1 them. I do not treat
them as dog nas. I want to go by re-
sults, what he objective is and what
we have aclieved. 1 agree with the
view that o r objective should be to
ameliorate a1d improve the conditions
of the lowe «lasses. The have-nots
must be looxed after more and more,
with that I aigree, but to go on abus-
ing one sect yn or the other and decry-
ing it is a 'hing I personally do not

believe in. And I must confess 1 am
an orthodct conservative in that
sense. I wiould like my friends who
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have been travelling about to just com-
pare as to what is the condition of the
lower classes in Russia, in Czechoslo-
vakia, in Japan, in America and 1in
other countries and then come to some
conclusion. Is it a fact that only
communist countries have improved or:
have others also improved or is thewr
condition also bad? For instance, =2
sweepers who sweeps the dusty surface
in America—in papers I have read—
earns a pay of more than Rs. 1500 per
month. Eighty per cent of the people
there own cars. It means their standards
are very high, may be even then they
are not happy but that is a different
matter but if the standards of the lo-
wer people is higher there I would not
condemn America. I would naturally
congratulate them. The same is the
case here. I do not believe in abusing
Tata or Birla or others whatever they
are. 1 respect them, I love them be-
cause I know there was a time when
even a needle was not being manufac-
tured in India. After all they started
companies and other things, may be
their method is wrong but we have
passed this company law for the pur-
pose of seeing that these Tatas, Birlas
and others are not allowed to exploit
the shareholders whose money they are
playing with. Are we not controlling
them? So according to Gandhian way
1 must say that it is not their money,
it is the money of the shareholders and
the company law was enacted with a
view basically to safeguard the interests
of the shareholders. As far as the hon.
Minister is concerned, I must confess
that it pains me because they are like
my kith and kin. I have been in their
Government for years and although we
have parted company now there is no
antagonism or anything like that.

SHRI BHUPESH GUPTA: The
Company Law Board in that respect
did not help you very much perhaps.

SHRI MAHAVIR TYAGI: After
all, even with their own policies and
principles they are still much nearer
to me than my neighbour here because
1 am still nearer to their nolicies than
those of my friend. Their policies and
our policies are akin to one another
practically and therefore I have no
differences with them, although I am
sitting on the opposite benches. If they
are honoured 1 feel happy. If they
are doing better service to the nation
and if they are successful I must con-
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gratulate them. That is my attitude
towards them bu; at the same time
1 must give my reactions to the hon.
Minister. Roundabout the corridors of
your Ministry there is a lot of talk of
corruption. I do not know whether
you are aware of it or not. People
arc all talking of these unpleasant
things and he hangs his head in shame
after seeing the atmosphere round-
about there. That is what is happening
whether it is licensing or any other
thing. Therefore please be careful to
see to it that that atmosphere is award-
ed off. As regards their working, I
must stay that there is so much delay
in the Ministry. It is a regular com-
plaint that the files are delayed, and
that is a thing you have got to look
into. 1 have no morives to attribute
to you. I must confess in my own
time when I was Minister of Revenue
and expenditure Pandit Jawaharlal
Nehru was being persuaded by the
Congress President to enact a law for
the companies to contribute to politi-
cal parties but 1 opposed it to the last
and when they agreed to do that I told
them frankly that I was not going to
accept that. I said I will fight my
elections with my own money. Mr.
l]1)eshmukh also agreed with me. Some-
ow. . .

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You were pro-

mised 3% minutes, you have taken
61 minutes.

SHRI BHUPESH GUPTA: Those
were days according to you of look-
facers and touch-feeters.

SHRI MAHVIR TYAGI: T must
confess if that thing were not agreed

to corrption would not have gone on
on this basis. Now funds< are collect-
ed for the party everywhere, here, in
the States, because people have to
fight elqctiqns and the shareholder’s
money is given by the proprietors of
these companies for this purpose.
This sort of corruption has to be
stopped. 1 would sugeest to the hon.
Minister to enact a law that ndb con-
tribution will come from the companies.
After all, whose money is it? Suppose
I am a shareholder in the Tatas,

THE VICE-CHAIRMAN
AKBAR ALl KHAN): We
already done it.

(SHRI
have
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SHRI BHUPESH GUPTA : No; we
have not done it fully.

SHRI MAHAVIR TYAGI: 1 my
friend here gets a contribution of
Rs. 20,000 from the Tatas, since I am a
shareholder, he is getting my money
and he fights against me because 1 am
opposed to bim. How can I contri-
bute to his party when [ am opposed

to him but yet that is what is done
indirectly by the Directors. The share-
holders are not a party to this. This

sort of thing must be stopped.

Now there was one thing pointed out
by Mr. Triloki Singh. About a year
ago a representation was made to the
hon. Minister about that company hav-
ing kept 8,80,000 shares in a trust of
its own. This was an illeeal and crimi-
nal action and the Minister promised to
take action but no action has been ta-
ken so far. I hope you will please
take necessary action in that matter.

My only submission is that we must
manage it in such a way that the man
in the street, that the small town peo-
ple who are unemployed might get em-
ployment. I agree with the sentiments
expressed by many of the Members of
the Opposition and also from that side.
Practically the whole House is one on

this. But of course I differ in one
thing. There is this talk of public
sector and private sector. 1 do not

want to make any distinction between
them. Do whatever you like but the
private sector must be controlled by the
company law in such a way that they

may not go on exploiting the share-
holders and their workers. 1 do not
wish to say anything more.
6 P.M.

SHRI BHUPESH GUPTA: In the

olden days he used to tell us that there
were some people in the Congress Party
who went and touched the feet of Shri
Govind Ballabh Pant. They were touch-
feeters. Some Congressmen used to
decide by looking at the face of Nehru.
They were look-facers. His English I
am talking about. Those were the
good days.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : These were his
old jokes.

SHRI SANDA NARAYANAPPA
(Andhra Pradesh) : Mr. Vice-Chairman,
Sir, considering the present circums-
tances in the country the industrial
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policy shoul ' be changed in such a
radical and arid manner that we can
solve the w employment problem and
we can impr we our industrial develop-
ment and production. In 1943 the in-
dustrial policy had been changed. It
has been chuned also in 1956 and
1965. With all these changes in the
policy, we ¢ould not achieve the ex-
pected resul.s. Production has not
come up to expectations in the public
undertakings. So many industries have
been started 'n the public sector and
crores of rur:es» have been invested,

Most of th public undestakings are
now loosing and they are not able to
make profit In all these public
undertakings  mostly foreign  per-

sonnel are anpointed to the neglect of
the indigen>us technical know-how.
There are 61,000 engineers unemploy-
ed in the ccurtry as per the statistics
given by he Government. How are we
to create e iployment for all these
engineers ? v e have invested a sum of
Rs. 3500 crcres in all these public un-
dertakings. Excepting a few all the
others are r:nning on a loss and we
are unable tc meet the requirements of
the consume s in the country. Regard-
ing foreign «olraboration we are much
more depencent on technical know-
how and als. foreign financial collabo-
ration. Thic nwst be reduced to the
minimum. 1 nless we develop and en-
courage our indigenous technical pco-
ple and enco rage the use of indigenous
resources an raw materials, we can-
not create n ore employment and we
cannot encovrage technical kunow-how
in the counir . 1n respect of the small-
scale industri s sector, the Government
of India ha’e now liberalised their
policy. Up o Rs. 1 crore any man
can start an ,ndustry in the country
without grant of any licence. That is
the liberality which the Government
has shown tc the public, so that more
industries m: » come up in the small-
scale sector. 1 do not know whe'her
the - Ministry before announcing this
policy, const lted their small-scale in-
dustries depa tment and found out
whether it is possible to attract a num-
ber of peopl: to start small-scale in-
dustries in th c¢ountry or are there any
difficulties. hey have not thought of
making any onsuliation like that, but
the policy lis been announced. Is
it beneficial 1» 1he small-scale industry?
Up to Rs. 1 ciore means big people
who have got monev, enter the field
and start small-scale industries. The
people who have already started small-
scale industiies are finding it very

I
|3
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difficult to get raw materials and to
sell their finished products. They are
finding it very difficult and they are not
being given adequate finances. In all
these matters if the present policy of
the Government is going to continue,
I think it will be more detrimental to
the small-scale industries sector. In
this connection, I request that the
banking department must also libera-
lise its policy and give adequate finance
to start big and small industries in the
backward areas. Further, I wish to
say that there is shortage of fertiliser,
shortage of scooters, shortage of cars
and shonage of other consumer goods
in the country. The people are facing
difficulties in the country. In order
to meet the demands of the public, I
think the Government must start more
industries in the public sector and to
solve the growing unemployment pro-
blem too. Then only it will be possible
to meet the requirements of the gene-
ral public and the talk of socialism will
become a reality. Food, clothing and
consumer articles should be supplied at
reasonable rafes to have a decent living
for the ordinary man, instead of going
on changing the industrial policy to suit
some big business Houses. It is no
use simply shouting slogans of socialism
or announcing statements. The Gov-
ernment should come forward with real
steps to solve the present crisis in the
country and create more empioyment
to the educated unemployed. The
Government should produce more con-
sumer articles to make the country
self-sufficient in all respects and dise
courage dependence on foreign colla-
boration and technical know-how. With
these few words, 1 will close my speech.
I thank you.

SHRI G. A. APPAN: Mr. Vice-
Chairman, many of my hon. friends
have said that the industrial policy

should be changed. No doubt I agree
with them. We should achieve more
economy and efficiency in our publi¢
undertakings, about which a lot has
been said by others and 1 entirely agree
with them. No industrial undertaking
under the Government can be a viable
proposition. Unless an institution can
support itself and make profit, it is better
that we do not have such an institution
for the prestige of solving the unemploy-
ment problem. I have a number o
points to make, but for want of time and
since the Minister wanis to reply, what-
ever I want to say T may be able to tel]
him personally. Things should be done
in the interests of the nation, rather than
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score an advantage in publicity or utter
something on the floor of the House for
the sake of publicity. I only want to
draw your attention to this. There are
241 Government undertakings, both of
the Centre and the States, with a paid-
up capital of Rs. 1,559.30 crores. Many
of them are making losses According
to the Reserve Bank of India's latest re-
port, the profitability ratios of the giants
are deplorable. In 1967-68 the ratio of
gross profits to sales moved down from
1.3 per cent to a mere 0.4 per cent. The
ratio ot non-giants also declined from
9.2 per cent to 6.4 per cenl. Gross pro-
fits as a percentage of total capital em-
ployed receded in the case of the giants
from 0.4 per cent to 0.1 per cent and
in the other case from 5.9 per cent to
4.4 per cent. My only request to the
hon. Minister is that any company or
industrial undertaking cannot go on mak-
ing loss perpetually. He should con-
stitute committees to go into them, not
after two years, but every month. and
see that production and efficiency im-
prove in the larger interests of the
country. With these words I would like
to conclude. I would be able to pre-
sent my views to the Minister personally.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI FAKHRUDDIN ALI AHMED) :
Mr. Vice-Chairman, I have listened with

eat attention to the observations made

y the hon. Members while discussing

the policy and the working of my
Ministry. T am indeed grateful to them
for the many useful suggestions and
observations they have made in the
course of this discussion.

SHRI BHUPESH GUPTA: What
will be the fate of them?

SHRI A. G. KULKARNI: You just
wait.

SHRTI FAKHRUDDIN ALl AH-
MED : In a debate of this nature which
has covered a wide and extensive ground
it is difficult to touch upon each and
every point which has been made out in
the course of the discussion. but I shall
try to deal with some of the important
matters which have been dealt with by
some of the hon. Members.

First of all T would like to take up
the question of the decrease in the ex-
pansion or growth of industry in our
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country. One of the hon. Members went
to the extent of saying that while there
has been an increase in industrial pro-
duction up to the year 1964, there has
been no increase since 1966. May I sub-
mit that while it is true that the rate
of growth in the early 1960’s up to
1965 was in the vicinity of 8 to 9 or
even 10 per cent. . .

SHRI BHUPESH GUPTA : Never it
was.

SHRI FAKHRUDDIN ALI AH-
MED : In some of the years...

SHRI BHUPESH GUPTA : The rate
of growth in the industrial sector was
fixed under the Third Plan at 11 per
cent. As against that the rate of growth
has never been more than 8 per cent.
In fact it is less. Today it is 6.5 per
cent, and in the preceding year there
was no rate of growth, there was really
a decline. If you look at it in the
background of the Plan, you will find
that the rate of industrial growth is far
below the target of the Third Plan,
This has to be accounted for by the
Minister.

SHRI FAKHRUDDIN ALI AH-
MED : I hope the hon. Member would
give me time to deal with the subject
in a manner in which I would like. 1
was dealing with this question that while
in one particular year the increase had
been 10 to 11 per cent, generally in the
early 1960’s the growth was an average
of about 8 per cent. Since 1966, actually
for the years 1966 and 1967, there was
no increase in production at all. But
the production has again picked up
since 1968. In 1968 it was about 6.2
per cent. In 1969 it is 7.4 per cent and
if we exclude the cotton textile industry,
I make bold to say that the growth dur-
ing the last year has been as much as 10
per cent. So, it is not correct to say
that during the last two or three years
there has been no increase in industrial
production. I have occasion to quote
figures in Lok Sabha the other day, and
I would not like to repeat and take the
time of the House by quoting all those
long figures, but I think the hon. Mem-
bers may have had occasion or the
opportunily of looking at those figures
which T cited there which will convince
them that in many of the sectors, parti-
cularly in the engineering sec'or, there
has been a considreable increase in pro-
duction. Therefore, T submit that while
1 agree that there is a good deal of
change in the industrial situation and in
the industrial policy when my hon,
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friend was the finister and at the pre-
sent time, at th sime time I must say,
[ do not wish tc put any blame on any-
one but it may e due to optimistic rea-
sons or due to reasons which at that
time were consi ered more weighty, the
investment in so ne sectors was so heavy
that actually th: was one of the causes
of recession in 11 year 1966 and 1967,
and that brough about imbalance in our
industrial prodi :tion. Together with
that the fall in . 2r culural production of
about 20 to 25 er cent and two succes-
sive droughts a1 d no investment in the
public sector by Government in various
activities, these ic ually were the rea-
gons for recessi n in 1966 and 1967,
from which we hive recovered in the
year 1968 and 9n9. 1 personally feel
that there is 'othing for us to be
frightened that his increase in produc-
tion will not be miaintained. In fact I
am optimistic th t the new policies which
we have adopte: vill help a large num-
ber of entrepen uis to come on in the
field and help s in increasing produc-
tton. But if w° 1ave to maintain the
speed in the ind istrial production in our
country, we mu t depend on the public
sector, and unl! ss and until there is
growth and exp nston of the public sec-
tor, unless and until the public sector
goes in various other directions, direc-
tion of even co sumer goods. ..

SHRI BHU ESH GUPTA: How
many officers have you got in your
Ministry who ¢ » not believe in public
sector at all? This is very important.
f know there ar officers in your Minis-
try who are interesy in sabotaging the
public sector. Who does not know that
your so-called Adviser, Mr. Ghosh is
opposed to the policy of public sector,
is against all pt giessive policies? These
are to be stated because these are homi-
lies and we do 10! want homilles. We
had been seein 1hat this Ministry is
filled with office s--I am not saying that
wvery officer is ad—some of whom are
dead opposed t public sector and pro-
gress—oriented rolicies. I gave the
example of thc «»called Adviser, Mr.
Ghosh. There re others. Shall I name
them?

SHRI FAKH{RKUDDIN ALI AH-
MED : I woulc awain request the hon.
Member not tc intervene and interfere
with what I h:ve to say because in a
few minutes I have to go and T would

seek your indi'gence to let me say
what 1 have !y say during the few
minutes 1 have at my disposal. What

M
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essential ingredients for increasing pro-
duction in our country is that we must
have faith in the public sector. We must
allow the public sector to go in various
other directions, in the direction both
of consumer goods and intermediate
goods, and also in directions where there
is gap in production. Today the diffi-
culty is that if we allow the public sec-
tor to come in in certain fields—take,
for instance, the paper industry where
the industry was delicensed, where the
industry was free to make an invest-
ment and increase the production of
paper, where the paper was also decon-
trolled, in spite of all these facilities
there has been no increase so far as
investment in paper industry is concern-
ed with the result that I am frightened
that in two or three years’ time there
may be a shortage of paper and we
may be faced with great difficulty on
account of that shortage.  Therefore,
where such gaps are visible, which are
likely to happen in industries which are
in the hands of the private sector, the
public must come in to fill up those
gaps in production; then only there

can be an increased tempo so far as
production is concerned.
SHRI BHUPESH GUPTA: We

agree with you in what you say.

SHRI FAKHRUDDIN ALI AH-
MED : I would like to point out that
I would not say that everything is in
order so far as the functioning of the
public sector is concerned. There are
many defects which have to be over-
come ; there are many difficulties which
have to be overcome,

SHRI BHUPESH GUPTA : But you
should not defend a man like the
Director of Telephones here, in a
public sector undertaking, against whom
Jots of charges of corruption have been
there.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Gupta, you
should not get up every minute.

SHRI BHUPESH GUPTA : The hon.
Minister should give the number and

names of those people, and we would
like to know what action they have
taken against them Otherwise, it
would defeat the purpose of the debate.

SHRI FAKHRUDDIN

ALl AH-
| MED: I have to go...
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- SHRI BHUPESH GUPTA: 1 have
also to go. Do not say what you said
ten years ago. Say how you have
organised your Ministry with people
with a sease of respect for or faith
in the public sector. My fear is this
that you have around you all types of
people, saboteurs of the public sector.

. SHRI FAKHRUDDIN ALI AH-
MED : My short reply is that the offi-
cers are to carry out the policy en-
unciated by the Government, and 1
have no reason to belicve that any
officer will have the courage to disobey
the policy laid down by the Govern-
ment, whether it is a socialistic policy
or not.

SHRI BHUPESH GUPTA: They
make the notings for you—you are a
busy politician—and they mislead you
and then you formulate the policy con-
ditioned by their prejudice and biassed
notings. Therefore, it is no use saying
that. Everybody knows that theoreti-
cally the officers are to obey you. But
the trouble is that some of the Ministers
are too much preoccupied with various
things and some of them eat out of the
hand of the same officials who know
how to sit on files, tarnper even offi-
cial reports and so on. Therefore, I say,
Sir, these are to bz explained. 1 say
Mr. Fakhruddin Ali Ahmed, I am here
only for that. The blessed ICS and the
big TAS people, where do they come
from?

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): You have said
enough.

SHRI JOACHIM ALVA Nominat-
ed) : We want to know whether the Gov-
ernment gave pernission to Mr. Bhide
to join the Voltas.

SHRI BHUPESH GUPTA : Against
how many people action has been taken.
I know about some o0° the depart-
ments—from the way in which they are
running, it is a waste of money ; they
do not bring out aaything, 1 say. Mr.
Fakhruddin Ali Ahmed may be a good
man.

SHRI CHANDRA SHEKHAR : I am
sorry to say that these aging Members
are quite slow to understand that corrup-
tion is no disqualification in this Gov-
ernment. Why should they bother?

_SHRT BHUPESH GUPTA : I apolo-
.gise. I forgot that corruption is no dis-
qualification. Mr. Chandra Shekhar,
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corruption is not only no disqualification,
it is a high qualification.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): I request Mecmbers
not to interrupt the Minister; let him
finish his speech.

SHRI FAKHRUDDIN ALI AH-
MED : [ think the hon. Member has had
his say. We are actually not discussing
any officer and 1 again repeat that it is
very unfair to make reference or to
mention the names of officers who can-
not defend themselves.

SHRI BHUPESH GUPTA: On a
point of order. My point of order is
this. When I am giving names and men-
tioning officers, it is most unfortunate
and it is highly improper for the hon.
Minister to issue a sermon that I cannot
name the officers? Why am I here? If
you protect them, if you shield them, it
is my public duty here to disclose the
names in the interest of the nation and
for their examination through the forum
of Parliament. Who feeds the RBirlas?
And what do the Reports say, the Dutta
Committee’s Report. Dr. Hazari’s Re-
port? Who fed the Birlas? Who issued
licences and indulged in corruption? |
hope the Minister will never utter such
things. It is not for the Minister to tell
me as to what I should utter here or not,
We are not here for the pleasure of our
Ministers, we are here (o stand for what
we consider to be in the public inte-
rest. And one thing is there. The
wretched bureaucracy is a cesspool of
corruption, is a cesspool of bribery, is
a cesspool of everything that is inde-
cent—it is tide up intimately with big
money. And unless there is disengage-
ment between big money and your high
officials, nothing you can do. T hope,
Iet us have the privilege of taking the
names at least.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): Mr. Gupta, vou
forget that just as you feel it vour duty
to mention something, he feels it his
duty to defend, if he thinks that some-
thing is right.

SHRI BHUPESH GUPTA : I agree.
But he should not say that it is unfair
on my part to do so. I have becn an
experienced Parliamentarian here. Tt is
not only fair on my part—he should wel-
come it—and if is my dutv. Mr.
Fakhruddin Ali Ahmed, 1 leave vou at
present. 1 have got another engage-
ment, I have to go. Somebody is wait-
ing for me. T
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THE VIC -CHAIRMAN (SHRI AK-
BAR ALI HAN): Mr. Minister, I
think you should not force him to re-
main. Let him go.

SHRI FAKHRUDDIN ALl AH-
MED : I amr glad that my friend is will-
ing to go.

SHRI B}'UPESH GUPTA: Ona
point of orc>r. Can he say that he is
glad that a Member is willing to go?
Would I be 1 ght if T say that I am
glad that M . Yakhruddin Ali Ahmed is
willing to le wve the Cabinet? T will not
say.

The only thng is this. You better
- answer this yoint.  Mr. Chandra Shekhar
is sitting witn a truck-load of files about
your corrup io1, not about you per-
sonally, but about your Ministry’s cor-
ruption and sc¢ on.

SHRI C {ANDRA SHEKHAR: 1
shall request N r, Bhupesh Gupta not to
mention Ch. ncra Shekhar. [ am quite
disillusioned with this Ministry, I am
quite disillus oned with this Government
also. 1 am keeping scrupulously quiet
on every iss . I do not want to waste
my breath o1 these matters because dur-
ing the last hiee years, I have come to
realise that « orruption is no disqualifica-
tion in this Government. And the
more we plad against corruption and
other malad; s, the more the persons are
benefited. ‘o0 we keep quiet. At least
we will be .erving the country by our
silence. And my experience about this
Industrial Tievelopment Ministry is so
shocking, damaging—and—what to
say—agonising that I prefer to keep

. silent rather than express my opinion
about it,

SHRI BH'JPESH GUPTA : I am pre-
pared to ag ee with him except that 1
do not wish tc keep quiet.

SHRI F\AKHRUDDIN ALl AH-
MED : T ho »e that after all these obser-
vations, the 101. Members will allow me

_to make a few observations before I
conclude.

I was jus pointing out that it is true
that there h s heen a change both in the
industrial si uation as well as in policy
since the tin'2 my hon. friend was Minis-
ter in charg: of this Department. And
if there was shickening of growth in in-
dustry, it wis not due to any lack of

“effort on th rpart of those who were in
charge of th* Ministry—whether now or
in he past— but due to reasons over
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i which they had no control. I know -that

my friend might have undertaken some-
thing, taken some action—being very
optimistic that that was likely to ‘yield
fruit in the future, But that optimism
was not realised and it created an idle
capacity in a large number of areas and
also it created an imbalance of invest-
ment, with the result that there was
some impact so far as the recession was
concerned.

\

Then also there were two bad yeats
of drought when the agricultural produc-
tion went down by about 20 to 25 per
cent. The investment in Governmental
activities had to be slowed down. Take,
for example, the machine tools. They
were vielding profit and were showing
increased production from year to year.
But in the year 1966-67 the increased
production of machines were not sold
by them when they had a big stock with
the result that production had to be
slowed down. But in 1968-69 the pro-
duction has gone up because there is
a demand for machine tools, and they
have also gone in for diversification. The
Watch Factory also is showing an in-
creased production so far as watches
are concerned. Similar is the case with
other public sector undertakings also. I
would not like to go into the details of
all of them, They have shown consi-
derable improvement during the last ohe
or two vears. In fact, some of these
public sector undertakings, according to
the project reports themselves, were not
supposed to yield profits or retur-s till
1970-71. According to the project re-
port, the Heavy Electricals, Bhopal, was
not expected to go into full production
and yield profit till 1972-73. These are
facts which have to be taken into consi-
deration. Then we have to consider
the utility of these public sector under-
takings, not only from the point of view
whether they are yielding profit or not
but also whether they have brought about
import substitution in our country, And
1 maintain that on account of these pub-
lic sector undertakings, a good deal of
things, a good deal of material ‘capital
equipment which we were importing and
we would have imported, today is being
manufactured in our country. That does
not mean that we should be complacent
about these matters. There is scope for
a good deal of improvement in all the
public undeitakings, and we shall do our
hest to see how that improvement can
be made so that the public sector under-
takings may serve the purpose for which
they have been set up in our country.
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The other point which has been raised
here is about the licensing policy which
has been recently enunciated by the Gov-
ernment. I would like to submit that
this licensing policy has been announced
after taking into consideration the re-
commendation made by the Dutt Com-
mi.tee. After taking into consideration
all these various reports and recommen-
dations, the Government have announc-
ed the licensing policy, and I submit
that in announcing this licensing policy,
to a great extent we have accepted the
recommendations made by the Dautt
Committee,

Now, some of the hon'ble Members
feel that the exemption of licensing up
to Rs. One crore will bring about exis-
tence of further monopolies in our
country. On the one hand we want
freedom for the purpose of establishing
industries in our country at least so far
as the small and the medium sector en-
terprises are concerned so that they may
not have to bother with the question
of filling an application to the Govern-
ment and losing time about which Mr.
Manubhai Shah mentioned a good deal.
Now they can straightway establish an
sdustry provided the investment is of
Rs. One crore, provided they do not
require 10 per cent. or more than Rs.
10 lakhs for foreign exchange for capi-
tal equipment. These are the conditions
under which they can establish an in-
sductry where the investment or the ex-
pansion is up to Rs. One crore.

SHRI PREM MANOHAR: Will it
not retard the small-scale industry?

SHRI FAKHRUDDIN ALI AH-
MED : It will not retard the small-scale
#adustry but it will help it. Here this
exemption does not apply to larger
houses, as has been defined by the Dutt
Committee. Those people will have to
apply to the Government for licences if
thcy want to establish industries in any
particular area.

We also have a policy of removing
regional imbalances. 1If in a particular
arca we do not find any entrepreneur of
medium size who is prepared to esta-
blish an industry in a particular State
which is backward from the point of
view of industrial production, and if a
biz house comes and says that they are
prepared to go to that particular area
and esablish an industry, there is no
reacon why they should not be allowed
to do so.
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SHRI KRISHAN KANT : Why does
the Government itself not go to the
States?

SHRI FAKHRUDDIN ALI AH-
MED : There is no reason why he should
not be allowed to do so if we have in
view the question of removing regional
imbalances in our country.

My friend rajsed the question why
should the Government.should not go?
The Government would certainly like
to go in those areas, but where they are
restricted on account of resources limi-
tations or other limitations, on account
of financial limitation, then gensrally it
is much better that some one who is
prepared to do it should be allowed in-
stead of not doing anything in that par-
ticular region at all.

My friend has raised the question that
by gtving this exemption for investment
up to Rs. One crore, the small-scale
sector will be affected. My submission
is that the small-scale sector will not
be affected for his reason. FEeven when
the exemption limit was Rs. 25 lakhs,
those who were exempted from licensing
could go into the small sector at that
time. Bug under the new policy, the
indusries have been reserved under
statute for the small-scale sector.

SHRI A. G. KULKARNI: At that
time there was a banned list,

SHRI FAKHRUDDIN ALl AH-
MED : At that time even, those people
who were exempted from licence up to
Rs. 25 lakhs could go in for the small-
scale industries. But now those people
who have been exempted from taking
licence of up to Rs. One crore, will not
be allowed to go in for industries which
are reserved for the small-scale sector
because they have been reserved under
the statute. Not only that, there is the
question of banned list. It was prepar-
ed for two considerations, one, that cer-
tain items which were reserved for the
small-scale sector were banned so that
there may not be over-production in the
country. For that purpose they were
banned. But now we are giving statu-
tory protection so far as the small-scale
industrv is concerned. Therefore, there
is no question of banning those items.

On the one hand, we say that people
up to Rs. One crore will be exempted
from taking a licence, on the other, they
were maintaining a banned list for items
other than those which have been re-
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served for the small-scale industries.
That will be ve y inconsistent with the
policy of welcc ning new medium en-
trepreneurs to (ome forward and take
up production.

Not only this v/e have also the idea
of joint sector. We have also the idea
of a core sectc * of heavy investment.
Another idea is wherever it is possible
for the Govern aeat, particularly in in-
dusiries which ire strategic industries
which are vital ndustries, which are of
vitul interest to 'he country, they will go
in for public ur Jertakings, but where it
is not possible o1 us to provide funds
or to gnd funds for taking up those ac-
tivities under p blic undertakings, what
i3 the harm in al owing the big indus-
trizl houses to gc in for the develop-
ment provided hey are also controlled
by the other prc visions under the Mono-
polies Act ? Tot ay they are not allowed
to do anythin which will result in
monopolies. T ey will have freedom
subject to the 7 'strictions which will be
placed on them by the Monopolies and
Restrictive Trace Practices Act which
we have alread passed. Therefore, all
these things ha e to be taken in by it-
sell but togethor with other policies,
with other ena: tments, which the Gov-
ment have plactd before this House, and
for which the ipproval of the House
has been tak'n and which will be
followed so th t while the growth on
the one hand s maintained, the im-
balance is not created, the monopolies
are not allowe ! o be created in the
country. That will be the policy of the
Goyernment, a1d on the basis of that
policy, which we wish to pursue, we
will go in for increased industrial pro-
duction in our ccuntry.

SHRI A. G KULKARNI: What
sbout raw ma 2r al?
SHRI MABAVIR TYAG!: What

about protectir 7 +he shareholders of the
Indian Iron w1 0 have been deprived of
8.80.000 shar¢. n the Indian Tron by
the Directors? Ycu had promised a year
2apo to look i1 to it and take suitable
steps.  Nathin  has been done. Under
what influence you have not done it?

THE VICE-_HAIRMAN (SHRI AK-
BAR ALI KHAN): Please note down
your points.

SHRI FAIL.HRUDDIN ALl AH-
MED: I knov what the hon'ble Mr.
Tyagi is refer-ing to. He is referring
to the Dathou: e Trust of the Indian Iron
ghares, We fnow about that.

#
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SHRI MAHAVIR TYAGI : Shri Ajit
Prasad Jain and Shri T. N. Singh wrote
a letter to you and you replied to it
eight months ago. Nothing has been
done.

SHRI FAKHRUDDIN ALl AH-
MED : Now this matter will take a
long time and 1 would not like to take
the time of the House . . .

SHRI A. G. KULKARNI : Please say
something on the raw materials and the
statutory  protection for small-scale
sector.

SHR1 FAKHRUDDIN ALI AH-
MED: So far as raw material is con-
cerned, I am just trying to find out the
material here. ..

SHRI A. G. KULKARNI : Do not go
to other rubbish.

SHRI FAKHRUDDIN ALI AH-
MED : No, this is not rubbish. So far
as Taw material is concerned, the main
difficulty in granting raw material
licences to the small-scale sector is the
lack of information onm the production
and import requirements of small units.
A sub-committee has now been appointed
consisting of representatives of the Deve-
lopment Commissioner, Small-Scale In-
dustries and the State Directors of In-
dustries to make an industry-wise study
of the requirments so that the problem
can be solved. Meanwhile, the follow-
ing improvements have been brought
about: The maximum entitlement of
all the new units has been increased from
Rs. 50,000 to Rs. 75,000, an increase of
50 per cent. Old units can take advan-
tage of the revised units wherever appli-
cable. Additional steel imports have
been authorised up to Rs. 10 crores for
the use of small industries. The STC
has been authorised to import Rs. 2%
crore worth chemical items which are in
short supply to meet the requirements of
small-scale units over and above their
normal import requirements. . .

SHRI A. G. KULKARNI: Sir, on
a point of order. I know the Minister
is in a great hurrv to go. My point of
order is that I do not want all these
figures because T know all these things
myself. T always study these things.
My difficulty is different. My submis-
sion to the House is that the gross
contribution by the corporate sector
ran to Rs. 1300 crores while ours is
about Rs. 1100 crores. We are giving
a great many employment opportunities
in the small-scale sector. (Interruptions)
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[Shri A. G. Kulkarni]

The policy matter that I want the
Minister to state is that everybody in
this country, whe'her a small entrepre-
neur or a big entrepreneur, will be
treated according to his capacity. Sir,
'if you go to a villager in a remote cor-
ner and ask him to give vou some
statistics about his food requirements,
Jhow can that poor fellow tell you any-
.thing ?  (Interruptions) 1 want recogni-
tion to the small-scale sector. Tt must
get its due share in the country.

SHRI FAKHRUDDIN ALl AH-
MED: It has to be recognised and I
agree with the honourable Member
that so far as the small-scale sector is
«concerned, it suffers from two difficul-
ties: one is the credit facilities and the
other is the shortage of raw materials.
So far as credit facilities are concern-
ed, we have gone a great way in help-
ing the small-scale scctor to overcome

this difficulty on account of credit in !

which it has been failing for a long
time. ..

SHRI PREM MANOHAR: It is on
paper.

SHRI FAKHRUDDIN ALl AH-
MED: It is not on paper. The hon-
ourable Member should realise that.
So far as the question of uncmploy-
ment is concerned, we are aware that
there is  considerable unemployment
among the educated people, particularly
among engineers and diploma-holders,
and the Government has adopted a
policy that wherever an engineer wants
A0 purchase a machine on hire-purchase
system, he wiU not have to deposit any
amount or give any security, and he
can get a machine up to the value of
Rs. 2 Jakhs for the purpose of starting
an industry. Similarly other facilities
have also’ been provided for the pur-
Jose of making arrangements for his
.working capital from the. ..

SHRI PREM MANQOHAR : Please
-ensure that no sureties will be required.

SHRI FAKHRUDDIN ALI AH-
MED : The machine itself will be the
security.

"SHRT PREM MANOHAR: But
surety is not security.
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sists on bringing two sureties of am
equivalent amount; it may be Rs.
10,000, it may be Rs. 2 lakhs. Please
clarify this point.

SHRI FAKHRUDDIN ALl AH-
MED : It may be possible that they re-
quire you to give 20 per cent deposit.
But to the extent. ..

SHRI PREM MANOHAR: They
want sureties. Why do you avoid that
question. They want sureties of an
equivalent amount.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): He is saying that
the security that was wanted is not
required. Surety is required. There is
a difference.

SHRI FAKHRUDDIN ALI AH-
MED : Now, so far as the question of
the raw material is concerned, apart
from what [ have stated, T am also
thinking whether it is possible for the
Government to have a bank where we
can import and obtain all the raw

material required for the purpose of

small-scale industries and then distri-
bute it through the State Directorates to
all the small-scale industrial units. But
my submission is that today the diffi-
culty is we have not got the actual
figures of production of the small-scale
industries and that is where the diffi-
culty arises, We are also taking steps
to see thai figures are collected on the
production of every small-scale indus-
try so that it may be possible for us
to make an assessment of its require-
ments, both of imported raw material
and of the raw material which is avail-
able within the country. And I can
say this much that today 35 per cent
of the production of the Indian indus-
try is from the small-scale sector. And
if that production has been possible, ¥
do not know wherefrom they got the
raw material and other material in
order to bring about...

SHRI PREM MANOHAR: From
]t‘he big industry and in the* blackmar-
et.

SHRI A. G. KULKARNI: We are
purchasing i{ in the blackmarket, from
the big industrialists. That is how we
are getting it.

SHRI FAKHRUDDIN ALI AH-
MED : If there is any loophale, that
loophole has to be plugged.

“
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SHRI M. ). DHARIA: If the
honourable Mini te1 is in a hurry, 1
may appeal to the House that we
should hear his reply tomorrow. There
are some basic »soints so far as this
Ministry is concirned. 1 was recently
invited by the fwer-loom weavers of
Surat. There ar. zbout 40,000 power-
looms in Surat. ] heard their story.
There are only 12 manufacturers in
this country for nvlon yarn. And if
this Government cannot take that much
nylon yarn and i i. fails in distributing
it to the power-lc )m weavers, what must
be the fate of cthers? I think there is
something basi-ally wrong., I can
appreciate the .tifficulty of the hon-
ourable Minister And if he is in a
hurry, certainly ve can meet tomorrow.
We should get detailed replies from
him., There ar wome very important
points which cannot be hushed up.
Some basic poi. ts have been mention-
ed by honoura le Members and we
would like to 1ave replies in detail.
Therefore, if 1l : honourable Minister
# in a hurry, le u. try to sit tomorrow,
but let us not hush up the matter.
There are so m nv queries.

. SHRT A. G KULKARNI: I sup-
port Mr. Dhari.. The point is under
Section 18(g) tl e Government has got
all rights to ccatiol the production of
indigenous raw materizls. As Mr.
Dharia has rigt ly stated, it is the duty
of the Ministri c¢f Industrial Develop-
ment to do all these things. 1 wanted

fo know what ‘he Minister was doing
about it.

. SHRI M. M DHARIA: Let us sit
tomorrow. W. inust get all the de-
tails.

I also want to put some ques-
tions which th: honourable Minister
will have to re ly If he is in a hurry

Jnow, we must gct an opportunify to-
MOrrow.

THE VICE-+ HAIRMAN (SHRI AK-
BAR ALI KH. .N): There was a debate
and Members w10 wanted to speak
“have spoken, .nc now the Minister is
[answering the Iebate. If any clarifica-
tions are there ..

. SHRI M. M. DHARIA: Tt was
stated by the 10nourable Minister that
35 per cent of the production has come
from the smdl-scale units, and the
Minister also .aid that he was lacking
in information as to from where these
small-scale units had secured the raw
material. T may tell him that most of
.these small-sc de units are purchasing
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the raw material—the nylon yarn or
some other artificial yarn—in the
blackmarket, from big dealers and they
are having all possible protection from
the Government officers. And now the
honourable Minister is not having that
much information and if he wants that
way to persuade this House, he will not
be able to succeed. So let us sit to-

morrow and let us get all the informa-
tion.

SHRI PREM MANOHAR: To-
morrow the Minister must give replies
to all the basic points. Then only this
debate will be purposeful; otherwise,
it will be fruitless.

SHRI FAKHRUDDIN ALI AH-
MED: There is no question of it.
Whatever information I have at my
disposal, T will certainly place it before
the House. Honourable Members were
very impatient. [ was just posing a
question: While the small-scale units
complained of shortage of raw mate-
rials, there was 35 per cent of produc-
tion from the small-scale sector. When
they were complaining of shortage of
raw materials, how is it that they could
give so much production unless there
was some loophole? If there is any
loophole, it has to be plugged. In
fact, I was going to say that I had
a talk with some of these small-scale
units and they told me that they were
able to get the raw material in the
blackmarket. But when I asked them
to give me the names from whom they
purchased the raw material so that I
may take action, they were not pre-
pared to give me those names.

SHRI PREM MANOHAR : This is
your job to find out. You should fin
out those names yourself. ‘

SHRI FAKHRUDDIN ALl AH-
MED: If there is blackmarketing and
if someone knows of blackmarketing
and he is not prepared to give the
name of the person who is doing if,
it is very difficult.

SHRI M. M. DHARIA: Again so
many points of ‘dispute are being mis-
sed by the Minister. If the Minister
is prepared to give a guarantee to the
small-scale manufacturers that they
will get the quota, I shall produce the
list within eight days. Let the Minis-
ter give a guarantee.

SHRI FAKHRUDDIN ALI

AH-
MED : I give a guarantee.
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SHRI M. M. DHARIA : 1 shall see

* that it is produced.

SHRI FAKHRUDDIN ALl AH-
MED: I accept this challenge. If the
names are given to me and they are
found to be correct. ..

SHRI M. M. DHARIA: No. They
are the manufacturers and they are the
users. When they are producing some-
thing, they are the producers. You
must give a guartntee that they will get
their quota: otherwise, this sort of
guarantee will not help. I do not want
this condition.

SHRI FAKHRUDDIN ALI AH-
MED : It will be our effort to say that
whatever is required by the small scale
industry is provided to them as early
as possible but what I say is this.

SHRI A. G. KULKARNI: T am
raising a basic issue. {f the Minister
assures me that commensurate with the
production in the small sector, he is
going to allocate indigenous production
of raw material as the imported mate-
rial and using Sec. 18(b) to cont_rol
the big business in the country like
nylon manufacturers, I agree. Let him
agree on the principle and we are pre-
pared to agree.

SHRI FAKHRUDDIN ALI AH-
MED: I would again repeat that on
the one hand there is difficulty that we
do not know the actual figures of pro-
duction and we are taking steps to see
that the actual figures of production...

SHRI A. G. KULKARNI: Where
from you got the figure of 35%?

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): Mr. Kulkarni, sit
down. You have said what you want-
ed to say. You hear. If you are not
satisfied, you can put further questions
for clarification or some other thing
according to the rules.

SHRI FAKHRUDDIN ALI AH-
MED : So far as yarn for the industry
is concerned, I am sorry that I am not
dealing with that production. That is
dealt with by the Foreign Trade Minis-
try.

SHRI M. M. DHARIA: It is a
small industry.

SHRI FAKHRUDDIN ALl AH-
MED: It is not a small industry and

[ RAJYA SABHA ]
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it does not come under small-scale in-
dustry. It comes under the Foreigm
Trade. A complaint was made that
foreign exchange allocation for the
small scale sector is inadequate. That
is a complaint which I have from the
small-scale sector itself and we shall
see to what extent we can improve the
supply of foreign exchange, allocationm
so far as the small-scale industries are
concerned.

Some complaint was made that there
is delay so far as licensing is concernme
ed and that files are being delayed. 1
can assure the Member that no file is
being held up. It may be that sc™e.
times in the case of some licence, there
has been some delay but for that the
Committee itself is not responsible
because I have looked into the figures
myself and found that where all the
information is made available to the
Committee, generally the licence is
disposed of within 3 months but where
the policy has not been decided or
where information by the applicalion
has not been given then there is some
delay. Sometimes though an applica-
tion for licence is filed, they are writtem
that they should supply all the other
information but they take a long time
in replying to the Government’s letter
and sometimes that is the cause for
delay and for that the Licensing Coms-
mittee is not responsible. During the
last two months they have speeded wup
the disposal of the licences. Mr. Shah
raised the question that because of the
decrease in the number of licences,
there is less industrial production. May
I point out that upto 1964 there were
no exemptions? Exemption up to Rs,
20 lakbhs was introduced since 1964.
Then a large number of industries were
delicensed. For that reason the num-
ber of licences required is now much
less and now, when we have adopted
a new policy, that is, no licence will
be required up to one crore, the num-
ber of licences are bound to go downm
and that itself will not be an indica-
tion that there has been fall in indus-
trial production. These are the few
important points which I thought re-
quired replving and I hope the Mem.
be}-ds will be satisfied with what I have
said.

SHRI KRISHAN KANT: I put twe
questions. First I asked why no noti-
ﬁ_cathn about the Monopolies Commis-
sion is issued. When is it likely te
be issued? Secondly Mr. Sarkar has
resigned from the CSIR Committée
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and others. s he continuing with the
Birla Enquiry Commission and when is
it starting to function?

SHRI FAl HRUDDIN ALl AH-
MED: So fr as the notification is
concerned, a the Member is aware,
under the A t some rules have to be
framed and tl ey are being framed. We
have consultid the “people concerned
and I hope ty next month we shall be
able to anno nce the Commission. So
far as the 1:signation of Mr. Sarkar
is concerned I heard that he had sent
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a letter to the Prime Minister and the

Prime Minister has sent him a reply.
That is the only thing I know.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): The House s'ands
adjourned till 11 A.M, tomorrow,

The House then adjourned
at fifty-nine minutes pist six
of the clock till eleven of
the clock on Thursday, the
30th April, 1970.



